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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

OA 29, 67,87, 113,126, 137, 181, 212, 266, 268,
269,.277,281,:299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346, 347,

348,350, 351,352,353, 354, 355, 356, 357, 358,

359,362, 363, 364, 366, 368, 369, 370, 371,372,

373,380, 381, 384, 386, 388, 390, 392, 393, 394,

395,400, 404, 406, 413, 423, 444, 453, 488, 492,

499, 507, 509, 510, 557, 566, 567, 580, 582, 601,

634, 635,791, 822, 880, 898, 904, 905,939,942, |
952,1100,1202,12250f2013.

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. 0A292013

L C.H. Mohammed Yasin . |
~ S/oKidavu Koya, - ' 4 _ "

Chamayath House, Kiltan Island, ' ~

Union Territory of Lakshadweep-682 558

(2]

1.P.Latheef
- S/o Atteka
Thiruvathapura, Kiltan [sland,
Union Territory of Lakshadweep-682 558 Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

1. Union Territory of Lakshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
Union Territory of Lakshadweep
. Kavarathi Island-682 555
3. The Chairperson

Village (Dweep) Panchayath |
Kiltan Island, Union Territory of L.akshadweep-682 558




(By /—\dvocate:

[§]

Sayed .Muhammed Koya C.H.

"I he E xecutlve Officer

Vill agc (Dweep) Panchayath '

| letan Island Union Ter rltory of L akshadweep 682 558 w

Ihe Prmupal

Government. ngOI Secondary School
Kiltan Island

Umon Femtory of Lakshadweep-682 558.

- (Mr.R.Ramdas (R3)
0A 67/2013
Seedikoya.M.

S/o Abbosala Koya
Malayattlyoda Kiltan Island

Umon Iemtory of Lakshadweep-682 558.

| Malsha l

S/o Kldavu Komalam
T henakkal I—Iouse Kiltan Island

Umon Terr 1t01y of Lakshadweep-682 558.

Ab’d_ulla'A.P.
S/o Khalid
Alimapura, Kiltan Island

Unjon "I‘grritory of L.akshadweep-682 558.

Slo, Muthukoya
Chamayath House, Kiltan Island

Uhion Temtory of L akshadweep 682 558.

Rafeek Khapi H.M.
S/o Abdul Rehman
Aliyar Housg, Kiltan Island

Umon Iemtory of L. akshadweep 682 558.

M1 .Shabu Sxeedharan)

Versus

(Mr‘.S.-Radhakrishnan (R1,2&5)

Respondents

Applicants



3

1. Umon Terri 1t01y of Lakshadweep represented by
the :dmmlstrator Kavarathi Island-682 555

1rect01 of Panchayath
! Temtory of Lakshadweep
Kavaxathl I%land 682 555

3. fl,h? vChalr'person
Village (Dweep) Panchayath
Klltan Is Iand Union Temtory ofLak%hadwcep 682 558

4. The Executive Officer
Village (Dweep) Panchayath
‘Kiltan Island '
Union TethIy of Lakshadweep-682 558 Respondents

(By Advoééte}: (Mr S.Radhakrishnan (R1,2 & 4)
3. OA 87/2013
L. Abdul Salam P P., age 43

Q/o Saidmuhammed

Putblyapura Kiltan Island
: Lakshadweep

S l"‘"dal('han age 33

' (imuhammed

' ouse, Klltan Island

" Applicants

'_Mf;'}?r_’atap Abraham Varghese)
Versus
l. 1 he Admlmstrator

Umon Territory of Lakshadweep
Kavaxathl 682 555

2. Th E‘DII‘GCtOI‘ -Department of Science & Technology

adweep Administration,
l'apd 682 555

fal Officer

nvironment Warden
tment of Environment and Forest,
K'_ an_Island Lakshadweep 682 558

4. 1 he C 1a1rperson Village (Dweep) Panchayath
Klltan Island Lakshadweep-682 558 Respondents



(By Advo ate

o

10,

I A , . e e areeA AT 3 e

AT R A A, 1

‘(Mr.S Radhakrishnan (R1,2 & 3)
(Mr.R Ramdas — R4)

'6’A ﬂi-i 3720." 13

Muthukoya T P
Slo Kidave Hay
Thnuva‘thapma Kiltan, Lakshadweep.

' Sallh P

S/0 ] blahlm Haji
Pandala Klltan Lakshadweep.

Yacoob P. K
S/o Suban A.

_ Punnakkad Kiltan, Lakshadweep

' /\11 Mohammed

S/o /\ttaka Allyar Kiltan, Lakshddweep

Kunhlkoya AP,

~ Slo Sayed Muhammed P K.

A"‘kkalapma Kiltan, Lakshadweep

Sathax ;-CH

: S/o Mohammed P.

't 'Qlil_tan Lakshadweep

an, Lakshadweep.

S/Q (gnhl HaJl Pallithithiyoda,
Kliltan‘ Lakshadweep '

(By. Ad»ocate' Ms Dalsy I deel)

Versus

ha}k KK. , Palliyachette, Kiltan, Lakshadweep.

Applicants



. I.  The Administrator

Union Territory of Lakshadweep
Kayarathi-682 555.

2 The Chairpemoh
Village (Dweep) Panchayath
Klltan 682 558

=

3. 0T he Employment Officer
Kavalathl Lakshadweep 682 555
4, D,irector of Panchayath

Department of Panchayath
Kavarathi — 682 555

5. The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558

0. Hgﬁ)f’tfigsultural AssisLant
Village (Dweep) Panchayat, Kiltan-682 558.

(By Aavf -'Mr”@ Radhakrishnan-R1,3,4&3)

5 OA 12'6/2013

l. QAsad lla K C
S/o Yousuff '
Kanmchelta Klltan Island
UI of Lakshdadwcep 682 558

2. Kunh1 M :
S/‘o-Ambukoya

T
.

(OS]

S/o’Mohammed;“
KOmalam Klltan Island
Ul ofLa (Shdadwcep 682 558

4, ’Salecm P P
S/o ‘Hamsa o

Puthenpura Kiltan Island
T ofI a»klshdadweep 682 558

Respondents



. Lo T e e e -

6. Kunhl K P

7. Abdu ;(asmu‘;‘.j
S/o.Muneer- .-
Pemamvell Klltan [sland
UuT. ofI akshdadweep -682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)

Versus

U nion. Temto;y of Lakshadweep represented by
the Admmlstlatox Kavarathi [sland-682 555

2. The Dnectox of Panchayath

Umon Fetrntoxy of Lakshadweep
Kavalathl Island 682 555

Q“.

, 3. The Lhaupelson |
i Village (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558
4. ‘l’he':l"x'c'culive Officer
Vlllagc (chcp) Panchayath
Klllan Island Umon Territory ofLakshadweep 682 558
5.

-~

1Qr_1'i err1t01y of Lakshadweep 682 558. - Respondents
(By Ad\/OCdte (Ml S.Radhakrishnan (R1,2,4 & 5) |
6. OA 137/2013
b Jalaludhecn K K.
9/0 Shaik Poovalap

Poovala_p‘-ﬂ]*lousc Kiltan Island,
UTof L <shadweep 682 558.

394




. Kiltan Island
'ad};leep -682 538.

4, Ameeralli-A P
Slo Syed Mohammed

Ar‘a_'kalaputa House, Kiltan Island,
UT of _L_aksha’d’weep-682 SS8.

5. Ismail T
S/o Yusuf
‘Tholiyoda House, Kiltan Island,
UT ofLakshadweep-682 558.

6. ded Mohammed Koya K.P.
S/o Mohammed .
Kanjipura House, Kiltan I%Iand
UT :o_fLakshadweep 682 558.

7. Kasimkoya C.H.
S/o Muthukoya
Ammipura House, Kiltan Island,
UT of Lakshadweep-682 558. Applicants

(By Advoce ;M;j..'SA;habu Sreedharan)
Versus

1tory of Lakshadweep represented by
dn 1strator Kavarathi [sland-682.555

2. 1 he Dlrectox of Panchayath
Umon Ten 1ton of Lakshadweep
Kavalathl Island 682 555

3. Fhe Chaxrperson
anlage,(Dwee’p) Panchayath

S. 1he Asmstant Engmeer
Electrical %ub D1v1s1on
Klltan Island
Umon Terr 1tory of Lakshadweep-682 558. Respondents




Sada <athulla A; age 38 -
S/o- (unhl Ahammed

' Ajnad House Klltan Island
I akshadweep

Naralulla P "I age 26
S/oKunhi
Palllthlthlyoda House Kiltan Island

L akshadweep

(By Ad'vcf)'cate: Ms.,Déjisy I. Daniel)

()

(By Advocate Mr S Radhakmhnan (R1& 3)

l.

Versus
The Admxmstxatm

Umon Territory of Lakshadweep
quax_alh; -682°555.

. ' FPanchayath
Kava1ath1 682 558

O A-SNo 212/20-13

PP Havvabl W/o Abdul Salam
Labowex Agncultulal Department,

T he 'DixeciOité.d:lf Agrlcultuxe
Union lcmtory of Lakshadweep

o Kavaraul Islan;d — 682 555.

.S)ldll’l,(__) at Palhpuram House

Applicants

Respondents

Applicant



. 2. Tll'.c:"Ac'lln1nls.lErato.r
Union Teérritory of Lakshadweep
Kavarattl Island — 682 555

l. Sablr Aln K
Kunyathlyoda House
Kiltan Island.

2. C.P. Firoz
Chemmanam Palli House
-Kalpeni Island.

3. K.P. Cneriyakoya
Karuppathapura House,
‘“Kalpenl Island

4. : z
' Pal<l<1pu1a.'~House
Ka pem Island
5. labsa A
/\llkome House
Klltan Island
6. A P Naseema
Aynapura,l—louse
(By Acl'%v
L o e e
- Admifiistratio: | of the Union Territory
of L akshadweep, Kavarathi — 682555.
2. l he’ Dnector (Servnces)
Admmlstratlon of the Union Territory
ol‘lsakshadweep (Secretariat),
Kav_axatu —682°555.
3.

Respondents

Applicants

Respondents



. B T R g o3 o'y
B T A

A 10

(By Advqéate:;Mh_ '.S_._ Radhakrishnan)

10.

ved Mohammed
use, Agatti Island
Umon Te111t01y, Lakshadweep

2. B M Mansoor
S/o. L ale A.C: Mohammed Jalaluddm
Bhaxkath Manzil
Ag,all Island, Union Territory
Lakshadweep

(By Advqcale: Mr. Grashious Kuriakose)
i S Versus
., ) Admmlsuatol

U.mo” ";I’em itory of Lakshadweep,
Kavalatn 682 555.

2. Thc Duectox ofPanchayath
Dcparlmcnt of.Panchayath
Kavalaltl - 682 555

Kavalathl ;"2 j..;”'.555

5. Specm Ofﬁcex

°Vxllage (Dweep Panchayal Agattl) 682 558.

" (By /\dvocate Mr. S Radhalmshnan)

L1. ()A769/2013 |

tan Island,

2

-ashious Kuriakose)

Applicants

Respondents

Applicant



11

Versus

2. '-:l’he-:éﬁhairper;é(‘)n'
Village (Dweep) Panchayath
Kiltan-682 558 -

3. The .Employx.ne_nt Officer
Kavarathi, Lakshadweep-682 555.

has

Director of _PanChayath
Department of Panchayath
Kavarathi -682 555

5. “T’ﬁ:"h'e!:vl‘gix‘e'cutive Officer
Village (Dweep) Panchayath
» Kiltan-682 558

6. _I%I'orti'ch-ltural’ Assistant
Village (Dweep) Panchayat,
Kiltan-682 558. | Respondents

(By Ac.f‘?::\";/”o;cféi_e;f: . (ﬁM‘r.S.Radhakrishnan (R1,3 & 6)

I,al<shé;'¢l\y,¢,féb_:;:{ v De Applicant
(By Advocate Mr.-Grg§,hious Kuriakose, Sr.)

Versus

weep, Kavarathi-682 555.

Lo



Q.J‘#‘&?{ 5‘9“:\&&\%‘5 EUU

12

) Panchayath,
! - Respondents
(By Ad dhakrishnan — R1-3)
13.
I Taha'P
' Slo Sayld \Z K

Vallomkadlyodu

Kiltan Island, Eakshadweep
2. 'S_ayed Badqshe'Muhideen S.V.

Shahar Ban Vilas House ‘ _

Chetlat. L | Applicants

(By Adyqeate: Mp.Grashious Kuriakose, Sr. & Ms.Daisy I Daniel)

Versus

__-dmmlsu ator
U:I‘ ofLakshadweep, Kavarathi- 682 555.

2. Dneclm
Sciénice & Technology
Chetlat 682 556

3. Dnectox ofPanchayalh
Ry ""l Development Depamment of Panchayath

5. Acldl.’:Su DlVlSlonal Officer
Chellat 682 556

=Y

6. Jumox Senemlﬁc Officer
Chetlal 682 556

7. Accounls _Ofﬂce1 ..
eC) 3 _alathl 682 555. ‘ - Respondents




o

-Kalpc'm Island

3. AT Ahadabi -

Athanam Thottam House
_Kalpeni l'slahd;

4. P.P. Sulalkha
l uthnya Pandaram House
Kalpem lsland

5. C P Noouehan _
Chemimanam Palh House
Kalpem ls and

6 ( BCCbl :
A1 akkalar House
Kalpem Island

7. l\/l P. l\/lohammed
Mulllpma House
Kalpem lsl" id.

(By A . Gangesh)
~ Versus

l.  The AdmlmstratOI
Admmxstl‘]tlon of the Union Territory

-ofLal<shad\)\/eep, Kavarathi — 682 555.

2. Fhe Dlrectox' (Serv1ces)
'Admmlstratlon of the Union Territory

y Jts Dnector

(By /\dvocatel\/h _S!:. Radhakrishnan)

Applicants

Respondents



— e

15.

I

OA 300/2013

B.Koya, age 42,
«5/0 Bammad, Bilutheth House
Andrott Island. '

B.Ahammed, age 43
S/o Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott [sland.

P.P.IHassan, age 41,
S/o Sayeed Bukari M.P. Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

*M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island. -

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island.

B.Mullakoya, age 43"
S/o Kidave, Bithnatt House, Kavaratti Island.

“p.P.Fathimath, age 41,

D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

A.Jamal, age 48, ,
S/o Abdulla Attalada, Aliyathara House,
Andrott [sland.



14.

16.

17.

18.

20.

22.

23.

24.

15

A .Mohammed Mustafa, age 32,
“S/o Kidave, Aliyathara House
Andrott Island. o

L..Khadeejomabi, age 47, _
D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,
S/o Sayeed Mohammed, C Kunnashada House,
Andrott Island. |

K.Subaida, age 39 years
D/o Kidave, Kunnashada,
4Andrott Island.

A.Kunhi Seethi, age 51,

S/o Ukkas, Aliyathara,

Andrott Island.

‘T.B.Mohammed Hussain, age 37,.

S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island. '

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K_Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott [sland.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Murshid, age 36,
-S/0 Koyamma K.P., Moosathada,
Androtl Island.

K. C Mohammed Hussain, age 39,
S/o Sayeed [smail, Kannichetta,
Ar,.l_dllott Island.

P.P.Hamza, age 34,
Koyakidave M.P. Pandathpura
Andrott Island.



- 27.
28.

29.

34.

36.

) «jﬁ“‘%’h*“"@ée"*ﬁ“ e e

M.P.Khaleel, age 37,

S/o Assainar, Matharapura House,
Andrott Island.

P.P.Hassan, age 41, '

S/o Abdul Khader K Pexumpal]y House,
Andrott Island.

P.M.Thajunhissabi, age 39,
D/o Majeed; Puthiya Manzil,
Andrott Island. -

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island.

H.K.Hussain, age 35,
S/o0 Pookunhi, Halookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
«S/0 Koyamma, Kunnamkalam House,
Androut Island. '

K.Mohammed Fasal, age 32,
S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K.Mdhammed Basheer,'ége 34,
S/o Aboosala U.K. Kunthathalam House,

Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamali House,
Andrott Island. '

' f:\;ltgé;_siheed Khan, age 39,
yeed Ismail, Aliyathara House,
t Island.

Al 'dul Salam, age 33,
Q/o Muthukoya, Kannathimmada House,
Andrott Island.

KK Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.



38.

- 39.

40.

42.

44,

45.

47.

P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott [sland.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachlyapula House,
Andrott Island

Basheer Karakunnel, age 41,

S/o Sayeed Mohammed A.C., Karakunnel House

Andrott Island.

Ubaidulla, age 29, '
S/o Seethi, Bappathlyada House,
Andrott [sland.

P.P.Mohammed 'F_arook, age 37,
S/o Pookunhi Koya, Thekila Illam,
“Andrott Island.

M.M.Sayeed Hussain, age 27,
_S/o Sayeed Koya, Moosankakkada House,
/\ndxott Is land

M. (, Iammec athbi, age 37,
D/o Yousaf \/Iyldchetta House,
Andrott Island.

Doulathabi, age 33, |
D/o Kidave, Lavanakkal House,
Andrott Island.

Guhar Madeend Beegum, age 37,
D/o: Mohammed B, Aliyathara House,
Andx Q'u Island.

okunhi Koya, age 36,
Yacoob, Kolikkatt House,
Andlou Island.

‘“K.Der-yesh Mohammed, age 36,

S/o Sayeed Mohammed, Kachashada House,

Andrott Island.

(By Advocate: Mr.K.B.Gangesh)

Versus

Applicants.



(W8]

1.

12,

The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

Director of Education

Directorate of Education

Administration of the Union Territory of
[Lakshadweep, Kavarathi.

.Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House Androth.

Mohammed Shamsheel M.K.
S/o Bathesha U.P.
\/]ayamkkadd House, Androth.

M ohammed Asker -
S/o Seethi

5 /\llyalhala House, Androth.

_\]oushakhan M.K.

med Kasim P.P.
ave, Palathupra House, Androth

Abdul Akbax
S/o @uban
Pandath Puthiya Pura House, Androth

Mui'ceb Rahman
S/o lbrahim

: Ah athala House, Andloth




Bt

13.

14. ©

15.

19

R Mohammed Hassan
Slo Kunh1 Koya

Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusald

.Thecherl House, Androth

" Muh’a_mmed Rafi

S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim

S/o Koya

Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave:
Palathupura House, Androth

Muhammed Khaleel

$/o Abdulla

- Aliyathara House, Androth -

} Muhﬁaj‘mmed Basheer C.P.

S/o Abdul Khader
Cherikkal Puthiyapura House,
Andloth

'..; -1 .

(By Advoqate Mr.S.Radhakrishnan — R1-4)

(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

R T
SEEIRI

O

()A?3'01/2-01-3‘*'.:? .

- Attdkoya T. V age 44
Slo Ko d;Thankgal T

: Sayecd Koya_age '4’3 _
- Slo KoyaKidave, Ahyathara House,

/\ndloth Island

Mohamm’ed age 54
S/o Shaban, Biriyammada House
/\ndloth s]and

.. ’Yousai age 60

S/o /\hammed Kandalath House

A /\nd_x,oth, Island

Muje:c{) Rehman age 35

Abdul Nasar age 38
- S/o: Nalla Koya Kunnashada House,
Androth 1 sland

Mohammed Basheer age 37
Slo’ Yacoob Ahyathdra House,
Androth'island.

Pookoya age 4

S/o-l (oyamma Mayampokada House

’Andxolh Is]ancj

'. Nou al, dge 43
Slo. Koyamma Koya Thacherl House,
/\ndrolh Island_ -

b



18:

9.

13,

16.

17.

20.

22.

23,

24.

0

+

Jalal age 37
S/o Kunmsecdhl Palathupura House,
Andxoth Island o

- -,_I arook age 49
S }fKoyamma Pochalam House,

K()ya,i age 48
g .Sayeed Mohammed Thacheri Moosathada House,

sam, age 42
hlkakem Pura House,

dad B:eeBi?i.i:'age 46



'25..
2.
27,
28,
29,
30
31,

- 32.

34,

35.

e e ©

iyanalakam House,

KandalathHouse,
Ancro ard

Mohammed Saleem age 42

Slo Sayeed Mohammed,l Kunnashada House,
Andloth Island PR

(Jafom age 41
Slo lhang,u Koya Pentamvell House,
Andloth Island '

Slddceque l age 43 4 '
S/o Kidave, Modlyothada IIouse

/\ndloth Island

@hanavas age 33

- S/o Kunhi Koya Pochalam House,

/\ndloth Island

Illyas ‘.age 36 .
S/o, Hamza Koya Aliyathara House
/\nuoth lsland

' Mohammed ‘Basheel age 39

S/o Kadenf : 'atharapwa Hodse
Andloth I‘sl’ d..
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Mohammed baleem age 33

36.
S/o: Koyamma Kannlpura House,
And1 oth Island
37. ’Shamsuddeen age 33
Slo /\bdul Kader Belichetta House,
Andloth I%land EE
38. h
S/o Aboo Sala Lavanakkal House,
Andx oth Island ' '
39. Yacoob age 45 _
- Slo Samddcen, Kunnashada House
Andx oth Island
40. Abdul Jabbar age 38
- S/o Sayeed Mohammed Kanmchetta House,
: /\ndxoth %land
41, Jamal age 41
’ /o, Sayeed Bukarl Bxdumkattu Bllutheth House,
42, QU o -
D/o k'afi,ﬁ- Thacheri Biyyada,
43, Sajma Beegum age 29
- D/oNal la<oya Lavanakkal House,
Andloth I%land
44, Shahanaé Bee um, age 28
)X @/a Lavanakkal House
45,
46.  Nis:
47. SRR

/\ndioth I



DA o

Ilassan aoe 39

48. :
Slo %ayeed Bukan Mathalapura House,
/—\ndloth Isla d :

. Monamn

50. (
S/o Pookoya Neganmada House, -
Andnoth Ieland

S1L Koya, ageB(v _

S/o Attakoya, Mathll House,
Andxoth I%land

52 Kamil, ageﬁl

~ S/o.Muthu Koya, Palathupura House,

Andloth Island

53. e:30
"'h-,l';i;Ko?Ia Lavanakkal House

A th:Island:. :

54. Sakanya aée 32 '
S/o Muthukoya Bllutheth House,
Andlolh I%ldnd

5SS, @allh ‘age 37 v

S/o (umkoya ;Aynamada F Iouse

56

57.

58.

59.

Qayccd Mohammed age 42
S/o Kasimi; Achadapurakattu House

‘/\ndxoth sland




60.

61.
62. . Cheriya Koyaj 4ge 32 _ .
- S/o Aboo Salah, Pelumpalll IIouse |
And]oth Island '
63. Mujecb Rehman age 37
' S/o;Sayeed Buharl Karakunnel House
Androth Island
64.  Noufel K, agc 33 |
S/o‘Nattaya Koya Chen iyadam House
65. ge 45
Karakkada House
66. Shamsu Shumoos age 34
| - Slo’ Chenyakoya M. Pemamw]apuxa House:
Andnoth Island '
6_7.- Moliam | d'ul Naser , age 308
ottlathattu House
68. hahulla, age 33
oya, Nallal House
69. Ibtathullah age 30
Q/o Kunhlsethl Perumpalll House
’ /\ndnoth Island
.‘ 70. Rlyasg age:: 2‘9' | v ,
_ 5/0 Shkaoya TP_;S:;;'PentambelipuraHouse
7.

andathu Lavenakkan House



712.

73.

74.

75.

76.

77.

78.

79,

g0.

82.

83.

'Mohammed Hassan ge{,i37
.S/o Savc’cdi Mohamn d;Achammada House

R ey

26

Rahmat a gev 42

'S/o ookutty\/l Ma,anouse

/\ndxoth Island

Andl oth 1s land

Shamsudeen,,age 32
S/o Muthu: Koya K. Nel]al House
/\ndxoth Island '

Mohammed N'aseex :agev2.8
S$/0 Muhammed, Pentamvellpma House
/\ndloth ISland

RaUlath Bcegum age 29
S/o Thangakdya, Alathupuna House

/\ndloth ]%land

Pathahuddcen agc 38

' 9/0 deavc U K Makket House

./\ndloth Irslallld'.;g o

Mohammed Mustafa age 33
S/o /\hammadlya Jabalpura House

/\ndloth Island

l' . .-
\/lo] ammcd

(a%nm age 47
%/o Kld <

S/o Yodsa , Methalapulakatte House
And1oh Isla'ﬁd




84'.
85..
86, - ettt g4
: 'S/o Sayeed \/Iohammed .Palllyett House
87
| ,88'
89. |
90.
91.
92.
0
0

05.

: g/‘o" S_ayc

27

/\ttakoya ag,e 49
S/o Y_aceob Allyathara House

Kal T ’c{hiyapura House

Andlotl I%land

Ba%hcel agc 55
Thachcn Moosathala '
/\ndloth Island

Mohammcd I alook age 33 -
S/o Nallakoya, C.L., Tharampalli Makket House
/\ndloth Island

/\n’ d.:froth' Isjlan-'d} '
L

Saleem age 31
b/o Seethl ]a1akunnel House

' /\ndloth Island

Molmmmcd-KaSIm age 33
'o:hammed P.C., Pathada House

(

age 44
Lavanakka] House

med:Hssain, age 41
g/o Sayeed Imnall Kandalath House

| /\ndtoth Islaﬁd

Sabn Khan age 33

S/o Koyammakoya "Thauampokkada House"

cari, EP.:od'a'mkakkada H_ouse_' |



96.

97.

98.

" 99,

100.

101.

103.

105.

106.

Mohammed Musthafa age 42
E dayakkal FHouse '
~ Androth I%land )

\Javas agjc 25

- S/o Fussain, Thahira Manzll

/\ndnolh Island

Shanavas age 33
S/o Shalafudeen Mathil House
/\ndxoth Isldnd

g

Hassan agc 33
S/o Sccth] M, Lavanakal House
/\ndxoth Island

Mohammcd Basheex age 42
%/o You%af Nellal Iousp

/amul Abld age 26
S/o <1dave K., Palliat House
/\ndlolhl land o

Muthu Kova, age 39
S/o Kunhi, Seethl Makkette
/\ndloth Island

Mohammcd Mukhbeel age 30
y akoya- Keralkada House

4

age 27
S/o Koya *Kld‘avc M.P., Pandathupura House

‘/\nd] oth Island



_29

- 1009. Ubal‘ulla dge 29
Slo Sathal Kanmpura House

/\ndloth Island

110. Jalal age 49
' ~ Slo YousafP.. Moodampum House
/\ndloth s]and :

11 Kldavu age 55

S/o Indeen M., B1r1yammada House
Androth Island

112. Kldavu age 59
9/0 Irjab, Mekkat House
/\ndtoth Island

113, Mohammed Salahudheen age 26
S/o Koya T.P., Kandeth House
/\nd otl sland

114, Moh i d-?Sh'akee'r age 22
th1 I\/Iakket House
1d : v

115. Mohammed Althaf, age 24
- Slo Jamal Mayompokkada House
Andloth I%land

116, /\bdhl GafoOi age 28
S/o Nallakoya T., Bappathiyoda House
/\ndl()th Island.

117. Mohammed Yathlya Khan, age 23
S/o Ba'shecl K Mathll House

118, 1

119. Kunhikoya, age 35
S/o Ahmed, Ponmkam House
/\ndloth Is]and



120.

AR T

Zamul Abld age 41
' sainar’N. P Kandalath House,

: Androt'h Island

122;

123.

126,
127.
128.
129,
130. R

131,

‘ Andloth Island

Mohammed dge 50 :
S/o Abdul Khade_r Kaval Chetta House,

| S/o ’galddlque Kunnva_’ adakHouse

Andloth Island

Mohammcd Aboo Sallh age 37
S/o Mu%thafa Ammelam House,
Andloth Island

: Koya age 37

S/o Sayeed Mohammed, Lavanakkal House,
ndloth Island

Mohammed Rafeek C P age 38

AS/;.o -Sayleed Che1 1kkal Puthlyapurain

i

Island.

_ afeek age 40
S/ Ukkas Bll;utheth House,
/\ndroth Islancﬁ

Mukbeel age 28

Slo, Majeed L., Perumpalh House,

/\ndxoth Island

Rashced Khan age 33
5/ ] ',dave'{/\ Blyyadachetta House,



e -3]- o,

‘.'132

- 133.

- S/oiKidave, Poovadakkattu House
' /\ndlolh Island . ;

135. Mohammed Saleem age 3] ,
~ S/o Hassan Kunm Keylyoda House
/\ndxoth Island :

136 Koyamma déc 47
~ S/o.Aboo Saleh Kavalchetta House

And ) ‘hflslax”

' "'-yathuna age38
S/o (oyamma Karachetta House,
/\ndgoth Island '

137.

138, Abdul A/eez Khan age 4]
o S/o Mohammed Blrayammada House
/\ndloth Island

139. ShamSUdddeen, age 32 -
S ¢ ?ee'queMP Pazhayakamkattu House

140,
141.
142, 1

143.




144. Saye

145.

147.

149.
'_150.
151.
152.
153.

- 154,

32

| Andlolh Island_, !

Mohammcd lqbal age 38

- S/o Nallakoya, Perumpally House,
Andloth Island ' '

Pookunm agc 56
S/o Yousaf Iajl Bappathlyoda I—Iouse
Andloth lslan,dif-_ -

Moh n'mcd'Basheer age 38
dave ij___l\‘/lavampokkada House,
/\ndxoth Island:':':. :
: |
Che’nyakoya age'36
S/o Kunnikoya . P , Thacheri House,
/\ndloth Island
Nasccmudhcen K S P. age 28
S/o Abc ul (hadel T Karachetta Sarommapura House,
' sland

éhfé;%?ag‘e a1
hanM, Kunchali House,

k. 1yabu1ahman: age 31
S/o Kunmkoya M P., Chekummada House,
Andlolh ]sland

l\unhlbl agpc 46
S/o. Kader elumpalll House
/\ndloth Is

N ko ‘ aé}(olnkkattu Naduvilkam House,

/\ndlolh 1;:



S 167,

Basheer, age:

158. g
| S'/O'SAyecd“K;"w" rin
'Andxolh I%land
159 Mohammed Ku1alsh1 age 25
Slo. Sayecd Mohammed Karakunnel House,_
/\ndloth Island :
160. SnaJ age 47
' S/o Kidave K Kunnumpura House
/\ndxoth ]s]and
161.. Mohammed {aﬁ age31 _
‘ S/o llam/a Koya K. Pathummapura House,
162.
163, /\bcul=Jabbax ag,e 35
' S/o Kunm Secthu Makkett House, -
/\ndlolh l%land
164. %Jced Mohammed age 54
- Slo Kldd\/u Poevadakkattu House,
/\nuoth Island. e
Bs) Thacheri House,
166. Be —— :
- D/ . ._’_,yva}P.,'_Thacheri House,
/\ndlolh‘ls nd o '
Yakoob agc 40

S/() l\ldd\/ll K, Ammelam House
/\nd:oth ls]and




168.

169.

170.

171.

172:

173.

174.

175.

176.

B30 et TR 7
S TR

T

.\/]ohammed Rafee age 42
S/o Koyammakoya Mayampokkada House,
/\ndn()th Island

Mullakoya age 47
S/o Majeed K La

akka] House,

g/o Kndavc P Ammelam House
/\l]lelh sland :

\/lohammed Kasnn age 46
S/o Yousaf, Bappathlyoda House,

/\ndloth sland

Kadeceja, age“Sl
D/o Kidave K., Thacheri House,
Androth lsland

1a hulla Pulathlkkatt Puthiyapuram,
/\ndlolh Island ’

/\ I Akbal‘ Kgage 25
S/o @h;eri_)jfal_{b)/a, Kannathimada,
/thi‘oihf Ié]"aﬁd:ji_ *

\/Iohvammcd Salcem age 33

'1 hc I/\dmmlstx atdl
Adniinistr atlon ofthe UT of Lakshadweep
Kavalathl 682 2555

Dc )dl lmcm 0 ;/‘\grlcullule
ol <shaEWclep, Kavarathi 682 555

Applicants



Respondents

17. ()A 302/2013

. Jaffcn age 35
- Slo BabUJan Panncthecheltallouse
" Amlm lsland

. l :
9/0 Auakoya
Amlm Island

4. Nallakoya age 40

/\mllm' lslan.d.
7. - Jabba1 P C, age 36

' S/o (,herlya Koya Purakkachetta House
Amlm Island

Applicants




5.4.4;.4: SN -

36

Versus
. [he Adhﬂi'h:iéu'ét'on
_/\dmxmstl allon ofthe .of Lakshadweep
,:K_aval athi- ' '
2. Di
3)

Admmxsuatxon:of the UT of Lakshadweep
Kavalathl 682 555 '

3. Dlsmct Panchayat _
Amini represented by its
Executive*Ofﬁcen

4. Village (Dweep) Panchayat -~
- Amini Island répresented by its

I\Lcuuchfﬁcel . ~ Respondents

(By Advocatc M1 S Radhalmshnan/M/s Sher 1I"fAssomates)

8. OA o303

I. AbOOb’lkel P, age 41
' 9/0 Kunhlkun’hl Pallam House
: Kavaxalhl Island

2. Muslhafa B ( age 45
Slo Qayeed _Bakakada House

| S/o (,hcn 1yakoya K Aympuua House
- ]\d\/clldlhl Island

5. Yaéoob K P ; ége 41
Slo Kidave UP.; Kumpapepuna House
l\avanalhl lsland ‘

yAa;n House



10.

15.

17, Ba

U-.P,.,’ age 34
' Ul'thqmpokakada House

1‘House

. '\/ILuceb Rehman B, age 30 :

Slo lhangakoya Bnekal House
Kd\’dldlhl lsland o

Saiilha P , age 32

V:D/o Alr /\ladam Poovmoda House

K’l\/clldlhl Island

BdthCl P I age 44

Abdul Rafeek K,, ‘age 44 .

S/o. /\hmcd Kaltlmmada Kadapuxathaba House
- Kavalalhl lsland

} Salcem A. P agj(, 34 ,
- Slo. \/Iohammcc {iC.P., Athampapepura House

Ka\/dldlhl Island :

Ik ssaif P, A., age 29

Mohammcd .
S K.P Puthlya Alikom House

Anwar A.P agc 39

- Sho Muthu Aynepwa
' KEIledlhl lsland

9/0 I\/I ol ‘amm' djg;Palhpux'a Puthiya Illam House



20,
21,
22,

- S/0 Hamizath B. K. , Subalda Manzil
23.
24.

25.

27.

28.

30.

. Kév.a‘lathl I’sland

Kavalalhl Island?.

%"W&;ﬁr@v p'{tt‘"{ﬁ

38

Mamkfan K P age 30 ;
S/o Abdulla A, Kutmapepu[a
Agatti lsland

Hidayalhulla S. M’ -age'3:’6'
Kdledlhl Isldnd

/\nsaz P P agc 31 :
S/o Chenya Koya K P Paklchnpwa

_ Kaval cllhl Islcmd

Sulim'cm K P 'a'ge 38

Slo Kldave U.P. Kutupappepura
' Kanld[hl Island

_ Yacoob C}P.; 4dg,c 4()

/\uakoya B ag,e 41

Mohamm
S/o Kastm P
Kavalathl Is )




36.

37.

38.

40.

41.

S/o T Iamz,ath M;, Maldaﬁoda House

kanIalh] .Island

Mohammcd Shaﬂ I( P, age 32
S/o Sayed Poo A Kakachlyapula House




44,

45. |
S/o Mohammcd.l
| K’Waldlhl Island

/\manalhakepula House

46. S’harafudhe’cﬁ age 24
S/o.Ali A, Poovinoda House
Kavmalhx sland - Applicants

(By Ad\{oc'ate: I\4§7.1<113.Ga11ges}1)

1.

2. '.Dc}'),_nmcr{u ong,ucultule
UT of Lal(sh'adwcep
Kavarathis 68') 555 1eplesented by
fns Dncmon

3.

4.

S. \/;...ldgc I:(D\vccp) Panchayat
K‘avanathil ' land 1eplesented by its

Respondents

tmneectta House



ge 33.
achada House

3. b
louse
4. P.I. Snaj age 3
- S/o Abusaia, Putjlyalllam House
/\mlm Islanci
S. K. K {d7dk aoe 27
S/o: Khadelkoya Kunmyatamkakkada House
Amml Isla o
6. - E .shxaf age 37
S/6 Ahamed Pallam House
/\ml,m Island '
7. K C Moosa agjc 44
S/o. Attakoya Keclachexy House
/\mml Island
8. B Kasmlkoya dge 42
' S/o“(,l'licrl.vakoya Balapp House
9.
10.  Rahee
9/0 Abdullakoya Madam House
/\mlm lsldnd |
1. Pookunh1 _ '
St T.C. Yousaf Noormahal House
/\mml lsland
(By Ad :LB-.;Géngésh),
j Versus
1.

.the UT of Lakshadweep

Applicants



e B 5 T b e e ee———— =
B RN, T T

Dnectm ofl*ducahon
Dncctmatc i ducat':
Administration oftl""‘
’Kavaxalhl 682 535

f Lakshadweep

4. anlagje (Dwecp) Panchayat
Amini Island szlesemed by its
IExecutive: Ofﬂ_cer_

(By Adfx{ ocalc M I SRad h 'é‘kijiish_nan)

20. {; A N() %2:/20},3

. Mohammcd /\bdu Razak
S/o U.K. \Jalla Koya
/\ualada ousc
/\ndl()u lsland

(V)

/\ndlou lslcm_ .

(By /\dvocatc 1\/11 K B bangesh)

,\/ e}nfsus ,

l. lhc /\dmmlstmtm
/\dml-n‘lstxauon of the Union Territory
of I ) Kdvaxathl 682 555.

the Umon Territory
(Sscx etariat),

Dcpanmcm of I* nviornment of Forests
WUnion lcmtmy of L akshadweep,
Kd\/dldlhl 667 555,

(V8]

Respondenfs

Applicants

Respondents



(By Advoc:

R Ka\/a

Ab

. OA 326/2013

sdvad ] K'“g}laé,c 40
Sl Mohammed:

Slo: Héu zalh l\ P, P‘alllpura
Kanldlhl Isldnd L

Aboobackel P ( age 34
S/o F atlﬂhu]la Puleenakeel
Kavarathi lsland

c’hang’cél AP age 32
S/o Hameed, /\lldpula
1\avaxdthllsldnd |

lncpxescmcd by xts Dnectm

Vlllag_)c (chap) Panchayat

-I\avcualhn Island represented by its
: l xccutwc ()chm

I\/' f S Radhaknshnan)

'rinikkadu |

Applicants

Respondents



t;;; -3':}.7_/20‘1-3:5' T

22.
I laxook ag 40_'; | v
oa; akkad,
2.
Applicants
-(By Advocatc M, ( B Gangesh)
Versus
. The Administrator
‘ /\dmi_histr:a{ti,‘on of the UT of Lakshadweep

_l<avéri—ilh‘i'-"'6$2 555.
2. Dncctox @f h;tc"hayats

Dcpmtmcnt 0 .;"anchaya"l's
3. _'Dc‘ 'mcm ofl nvironment: & Forests

Union’ lcmtoxy of 1. akshadweep

Kavarathi: 6%2.535
4. Vl”dé)C (D\vccp) anchayat

l\d\’dld'hlllslaﬂd 1cpxcscnled by its ,

I cuqu ‘)}ﬂmm : , . Respondents

S&
S/o \/lohamood Hajl Chendipura,
k d\ cllcllh S

2. éd-i h'u'i I lamcchP, a.ge 39
S/o-Altaj K.P., l?.c')kai‘a Chepura House,
_[\d\/cll.cllhl A '

’.,.age 35
; , Karutholapua House,

Pallam‘ House,



é@am House,
| Applicants

Versus

' "lhc /\dmlmstlatm |
- Administration of the UT of Lakshadweep-
(a\/alathl 662 555.

EDHCLtOI of ; anchayats
3Depaxtment ofPanchayats
5 c1mxn1511at10n ofthe UT of Lakshadweep,

:'/\dm'm%u ‘ation’ ofthe Umon Temtmy
| ofL kshadweep, Kavarathi- 682555

-anlage (Dw ep/ Panchayat
Kave 'ilhn Island 1epxesented by its
/ liOi ficer. Respondents

l >\C(Llll

Applicants




(By Advocate: Mr.p.

"_Adm nistr atléﬁ of the UT of Lakshadweep,
‘Kavarathl 682 555 -

3. The Chlefrxecutlve Ofﬁcer

District Panchayat Unit
Kiltan, Union Térritory - ,
of Lakshadweep-682 557 - Respondents

(By Ad,\}(f)jc'até: Mx@ .'Rié_dhakri?:shnan)

25, OA331/2013 ro

l.
W01 kmg as‘casual labourer in the Department of
gcmnce& lechnology, Agatti, Lakshadweep.

2. l[yde1 P '
S/o Sayccd Buhan Ha_]l U

3.




47

Applicants

(By A ';}_.ékose, Sr. & Ms;Daisy I.Daniel) |
ersus
'f:p:,f“ Kavarath1-6 82 555.
2. .éhaAllrpe‘rslon‘ - o

Village (chepj Panchayat Agatti-682 557.

3. Chanpmson
' \/Jl]age (Dweep) Panchayath Chetlat Island-682 554.

4.‘ - The Jumox SClemlﬁc Ofﬁcel
it of Science & ‘Technology
Chetlat 682 SS4J_ o

5. The Jumcn Smcr;‘gﬁc Ofﬁcel
Depaltmem of._Sc1ence & Technology
Agatu 682 557

6. Dwectox ofPanchayath
Departnient of Panchayath _
Kaya;a{{thlv 682 555. -~ Respondents

(By Advocate: Mr.S:Radhakrishnan for R1,4,5 & 6)

Applicants

Versus




R g O

l.
akshadweep
2. .
Umon lcmt
Kavcuam
3.

Kl]ldn

4, Dir'cctor B
~ . Services, | :
Ul ofLalgshadwecp, Kava1alt1 o Respondents

W

(By Advocate:'Ml’.Sﬁ»lﬂaclha‘krlfshnan)

27, OA 3442013

I Kassim /\ .
Sho. /\llakova P. P
/\lnyalhaxa llou%c /\ndnou

2. inl l"dvdm I\ .
t‘a‘;kby‘a;:_N;P
) mada .House Andlott ,

M‘Ohdl- ned }Iassan C E

3.
- So: Kunhxkoya SVP. .
b d'iyakkal House Androlt
4. (')h'ammed Rd’ eek C.K
S/o. Koya K. c
C hcn 1ya Kakkanal House Andlou
5. Mohammc,d Kamaludd:n MK
'Sfo.Shihabuddin Pookoya Thangal
g}\_a},dg Jouse, Andrott
0.
7.

/\uélada I 'usc, Andlou



#9

Applicants
/\dmmlsué i of fln'e Uriion Territory
ofLakshadwccp, Kavamttl - 682 555
2. Dn(,ctm oi anchayﬁts
Department ¢ of Panchayats
‘Administration of the Union Temlory
_ ofLakshadwcep, Kavalam — 682 555
3. Dcpaltmcm ofl*lecmcny
“Union lcmloxy of Lakshadweep
KdVd!dlhl 6%2 553
anlage'v(Dwecp) Panchayat
Respondents

28. QA 345201
I Ay%homma

D/o]lamsa I Hachutta House Agathl

2. Bee athumma P Vo :
D/o K'lsml <oya‘ P_u mnveed House, Agathi

(U8}




9.

17.

.BO

S/o: Kasmi l\oya C.P
Poovmoda louse, Agjathl

[

K unnatha-lam Housc Agalh'1

N_aZer Ko
S/o.Kidave :
Kunnikathiyapada House, Agathi

Showkathali M
Sto.Ummer: B .
\/lakayachoda louuc Agathl

@avcd Mohan "i;i_ed K

S/o \Authallf
:1,‘);1__1.112_1;14_1 lpus._e Agathi .

/\boob éékc—:‘r N.M

| l/:\-/hcu C
S/o. Mohammed Koya T.P
‘ ( hallakkad ][ouse Ag,athl

L B S

R



5l

S/o Koya e -
'Bnyathabwoda llouso Aoalhl

Nafcesa M. K
1D/o.Abdulla I&@ya K
I\/l()()111<11111§11<l<ada I louse Agathl

)oobacku U P: -
S/o /\l},MOhﬂ' ned’

'i;l.\indunlfb:i M "v a
D/o /\uakoyd .
I\/ldmydm SCVIyOda House Agathi

E

ukoya K
Jojpkcle "da llousc Agathi

5
RN



40.

43,

bdmccx :
S/o. Ma]ccd

'Saygd Mohammed L

~ S/o.Kalid p

k= Haliousc /\galhl

Nasec—_‘r I.P  |
S/o.Muthalif

- Thekku ;l')i_l:l'_h-'l:y.’c:l lHlam, Agathi

Ubaid U
S/o.FHamza U -
Ummmerodaclietta House, Agathi

Sycd i\/lohammcd K T
S/o /\boc) 'Sc\ld l

/\b(lulla 13'
S: /o I mhdhulla
B,yaglml woda Ilousc Agathi

.llmmomml l P
D/o.Abdul ki 1dcxl<0ya P.C
lhckku P uthlyalllan Agathl

AR

TR e



@

44,

45.

46.

- 47.

48.

Koodam- -iouse Agath1 L

Showkathall
S/o Late /\ttakoya
Sallamyoda House Agath1

lesamudhcc,n V K
Sto. llam/a (a} K {a ate)
Vadak Keela lllam Agathx

tratio ofthe Union Territory
adwéep, \

Dépaitment ¢

. ighc‘ulture
Wnion Territo

of pakshadweep, Kavarathi

Applicants



BT e

Respondents

1. Ummc} I"afdok-"iShaﬁ
S/0.Aboosala
Mallkdkdl HOuse Ammn

2. P A Saycdalx :
St }lam/dkoya
Puthlya Asharoda House Amm1

PR3

3. Rah‘math Beegam S
D/o Ahamed 1. Malikakal House, Amini

4, Ahamedkoya
S/o Koyakldavu Suramb1 House, Amini

5. lelydbl p: L o
D/o /\nthukoya P alliyachetta House, Amini

Applicants

'i.'.;5\7efs‘us

. lhc /\dmlmstnaton 4




,L682£:555

D/o Kunhxkunhl '
Ralllcham Iﬁl()use Kava»_ratti Island

Respondents



Y

9.
1 Island
10. | L ,
D/o Vallya Abdurahlm r_1
"'dam Kavarattl [sland
1, .;f"if'

D‘ mmed K P ;
E ta dpula Kavarattl Island

12. Beefathumma B
D/o Aboobackex ‘ _
Beelamthoda Kava1 attl lsland

3. Rahrnath Bceg"'uim P.p
Dfo.Attal K.

I OChdldLthUIa Kavaratti Island

14 Mauandth 5’

1.
Admlmstratio 1";'ofthe Union Territory
' Kavaram - 682 555
2.
3.

(By Ad\’OC&lCMIS Eﬁ'édﬁakrishnan )

Applicants

Respondents



-

31.
L.
2.
' .Sulambl Howus‘,
3. Anwar Hussam

D/0.Essa
Kotlapuxa Ilouse Amm1

4, _bd_]ltha Beegqm o
-P/o Sayeed Abdulla Koya
B ll.House Amlm A

S. ,Hameedathbl
D/o.Shaikoya _
Monakkallachetta House Amini

6. Ilassamal

_S/o Mohdmlﬁed
/\llmmechetta House Amini

Applicants

I Fhe Admlmstrator
Admmlstlatlon ofthe Union Territory
of Lakshadweep, Kavaratti — 682 555

Wnic % .cmt.: y. of L.akshadweep
Kavalathx 1cpresemed by
Du__e'c.:‘to; ofl;dqc,ahon - 682 555



Respondents
(By Advoc
32.
1.
2. Abdul Hassan' ;
S/o. Attakoya
Ka:'thatt Hous'
3. Saycd Mohammcd
: S/o ‘Aboosala’ ' :
5Karachetta House Andrott
4. Mohammedllussam -
S/o. Mohammed
Bappathlyoda'H,ouse Andrott
Applicants

1. 1 he':Adm'mls:t;ator

i

Admmlstratlo.n olf the Umon Temtory

Respondents




33.

1.
2.
3.
'Kunjanattlchetta Andrott
4. 'Yousaf

Slo.Pookoya. .
Puthnya Eddlyakkal House Amini.

(By Adcha’te‘;i' Mf.K.B Ga‘ngeséh)

‘Androtf Elsland represented by its
Executlve Ofﬂcer - 682 554

Applicants

Respondents



2.
3. A ;
S/o Muthukoya ‘
:Pemamvellpura House Andrott
4. Méhammed Falsal

S$/0.Siddeeque:: - _
l\/‘l‘alk_k,eltj Hp‘q Andxott Applicants

(By Advocatei M K.B Gangesh)

I [ he Admmlstrator
/\dmnmsn allon of the Union Territory
ofl akshadweep, Kavarattl — 682 555

2. L)cpartmentz of Ammal Husbandry

4, :Vx lage (Dw ep):'Panchayat
Androu Is ari N,xépresented by its
F xecutlvc Ofﬁcer = 682 554 Respondents

(By Adf'v'fo}cg;ge:M S ,[gédh;eikr;i;s_hnan )

' Agatti




4, KR l—iélﬁz‘a{kbyé;" IR
S/o.Aboobacker i
Kamalmalmxyoda Puthlya Illam House, Agattl

5. KShowkaphah _
Sto. Sydubu.kharl :
_Kondlnoda: IQuse Agattl

6. B 'Sharafudhcen:ﬁ | g
S/o; Ummer_Ella R
Beeyakuttilyoda House, Agattl

7. V K Moh'amme'd Mukthar _
§/0.Abdulla Koya
Vadakk Kunmnamel House Agatti

/\bdu] Rahlman“l_

Applicants

2. A'nirh‘al Husbandxy

: ;of Lakshadweep, Kavarathi
3.
4.

Respondents



R i

I l he Admlmsu at01 v
/\dmmls‘u atnon ofthe Union Territory
of L dkshadweep, Kavarathl 682 555.

2. The! Dlrectm (Servnces)
Administration:of the Union Territory
of L. akshadweCp (%ecretarlat)
Kavalaul — 682 555

3. DcpartmeT Qngnculture
Union Ter nory ‘'of Lakshadweep,
Kavatathi = 682:555. " &

epr emed by iis Ducctor

Wl

(By Adﬂ;c.)c '“te Mx s ,Radhaknshnan)

37. ()A 355/2013 C

|“ P £

l. :Mulhhkoyd
S/o Shalkoya

l. 'l hc Admm rag
'/\dmmlsucu;xon ,ofthe Union Territory
01 Lak;,'ad eep Kavaxattl 682 555

Applicant

Respondents

Applicants



@’

4. Village (Dweep) Panchayat
Andrott: 1sland represented by its ~
I*xecutnve Ofﬁcer —.682 554 Respondents

(By Ad.\./;q.gate: MrS Rad_hgkmshnan )

38, QA3562013
I lll'éj.axtohmnﬁéil'ji'»
D/o Koya Kldave M

;Qhaxnmd ‘Koya Ha_]l
,;1kkakada House Kalpem Applicants

NEE
Kalpcm lsland xeplesented by its :
fl~xecut|vc @ihocx - 682 552 Respondents




10.

12.

/\bdul Latheel
S/o.Pallath Kunhl Koya*
Nenempappada House,:

Attakoya

'Kalpeni

FA Z}‘p%%‘#wﬁﬂ L H '“ 51 nl- ot ,“.'J(; v



g_coya{

1llam House Kalpeni

Depaxlmenf Panchayats
Administration of the Union Territory
of Lakshadweep, KavTrattx

‘;.l . .
. P ! NI

Applicants



Keela Vlllattom Amm lsland
Lakshadweep. =~ -+ . ¢

(By Ms.Shahna Ka'x;fth;i:ke'yan)'? :

: :V."e‘r:'sus v 'l:'i
I Vlllage (Dweep) Pahc 'éyath
..Amm Island’ :

.Repr;:sented by the Chalr Person

_Pm—682 552 o

2. Secretary L
Depamment of Panchayath Kavarathi

3. 'Dlrector . :
E mployment and T Iammg
Unidh’ Territory ofLakshadweep
Kavaxathl

Mampuram. Hous S
Amint; lsland Lakshadweep

(By Advocate M% %hahna Karthlkeyan)
; Vexsus
i )weep) Pdnchayath

i "land :
:ed by the Chal,r Person

Respondents

Applicant

Respondents

Applicant



Respondents

42. OA'362/2013 ¥

Rabeehathulla B.P., aged 35 years

S/o. Mohammed Koya TN, '

Labourer, letan Remdmg at Vahyapura House,

Kiltan Island S Applicant

(By Ad,;v;;j;éé"f"ev: Sri P.V.; Mohaian)

Versus

1. The /\dmmlsu ator .
(U F ofLaksh.adweep, I
Kavarattl 682:555,
Llecmcal D1v1310n Kavarathy

2 .Dlreclor ofPanchayat
éDcpartmcnt of Panchayat
' xomof UT of Lakshadweep,

'.; g ;A‘f""chayat Kiltan-682 557. Respondents

: {"‘han‘;Remdmg at Moulana Veed,

Edayaléké‘ Itandsland. Applicant



Abdul Qublsh s/o. Samul Abld P., aged 27 years,

Malikakal, Kiltan, U.T. ofLakshadweep, workmg as
Casual Labourer, (Iive'S
Animal Husbandiy;,

Kava1a1h1 B

. .0 A No 366/201.3*’ j

Mohammed Kasnn _

9/6 "}Sayeed

Respondents

Applicant

Respondents



Applicants

(By Advocate Mr. K.B: Gangesh)
"Vervs'd's:” i
1. The Admmlstrator
/\dmlmstratlon ofthe Union Territory
Lakshadwcep, Kava"athl 682 555.
2. lhe Dlreetor o_f Panchayats
3. vI, Kshadweep Development Corporation Ltd.,
Port Control Tower; Andrott — 682 554
Represented by its Ofﬁoer in charge.
4. »Dxrectorate of Art & Culture
Admmxstxatlon of the Union Territory
of dakshadweepl Kavaratti — 682 555.
Represented by rt‘s DII'CCtOI‘
5.
ncuLture
the Umon Temtory
Respondents ‘




1 GansEe -
H N TR -
T e

budheen Thangal, aged 28 years,

3.
leth House, Andrott.
4, éed'23 years,
:_deth House, Andrott.
5. .'44 years, S/o. Kidave A.,
6.

7. /\bdulban aged 34 years S/0. Hamza Koy,
Monak,kdl House I

‘Applicants

Village '(Dw

lcpresented b‘ : ti
5.
6.
Respondents
(By Ad

47. OA36912013




10.

Kunhrseethnkoya aged:=5‘;tl years, S/0. Muneer,
Puthlyath Hd e;j Andrott

{ d 32 years S/o. Nallakoya
’se, Andrott

(,hex 1yakoya

Noorull Ameen
Pandath Puth

ged 36 years S/o. Shaikoya,
Uia House Andrott.

Ilam/akoya age ‘5:2 years S/o. Koya Kidave,
Lhekkarakkad House Andrott

Mohammed Kasrm a d:37 years, S/0. Ahammed,



ged Zé;zgye_ars, D/o. Attakoya,

17.
heriyapura House, Andrott.
18. . 3‘yea'rs, S/o. Sayed Mohammed,
19. Koyammakoya,
Applicants
(By A gesh)
7 Versus
I.  The Admin
Administration t the Umon Temtory of [ akshadweep,
Kavaratti: 682 555
2. .Dlreclor ofPathayats
Respondents

5. cars, D/o. Hamzath,
use, Kavarat‘ti.
6.



o

w2

Applicants

Administration of the Union Territory of Lakshadweep,
Kavaral‘li-682_5}55. '

Dncuol of" Panchdyats

»Dcpaxtmcm of Pdnchayats
/\dmlmstldtlon of thc Union Territory of Lakshadweep,

chncﬂuntcd by ils Dncclox 682 555.

.Vlllagjc (chcp) Panchayat
Kc}yalamlsl’ . fepresented by its
Fxecutive Officer — 682 555.

Vil'lag,é Dwébp’) Panchayat,
/\n‘d'l ott Island p{"escmed by its .
ixecutive Officer ‘682_:,554. , - Respondents

,'_R’adhak;riShnan)

P Nascer, aged 35 years, S/o Kunhikunhi,
]? a l l i‘q _bfja m Ho . sfe' . I‘(av 'afratti .

I l Nascc dged 37 yaam, S/o Hamzath,
l’uthlyd llldm KchlrdUl




bdul Ra/a

'Saxabxyoda ;ISC KanIattl Applicants

(By Advocate: Sn K. B (Jdﬂ&CSh) w
Versus

. The Administrator,

Administr ofthe

Union: Terri It Lakshadweep, Kavaratti.
2. I)cpattmcnto Ammal Husbandxy,

Union Iuntoly of L dkshadweep, Kavaratti

lcpxescmcd by lts Ducctox
3. Director of Pdnchayats

Department of Panchdydts

Administrationof the "

Union [umoxy of Lakshadweep,

lxavmam ‘
4. Vn!lag,c ”’)wc 71)'_Pcmchc1yat

1<;a‘v lsland 1cplescnted by its

Executive Officer. Respondents
50.

'\/1udakk1yoda lou

I\adamal L Applicant
(By A _gtfe'ily;ln~;fl(}]éi:(mg‘esh)'
. : {

he Umon Territory
*avaldthl 682 555.

2. th Dll(,(,l()l { xvi"ée’s)

/\dmlnlstldllon of the Umon Territory



75

of Lakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott. :

M.M. Mohammed [gbal, aged 37 years, o
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti -
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. ' Respondents

(By Advocate: Sri S. Radhakrishnan)



52.

76

0.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551.

(By Advocate Mr. E.C. Bfineeéh)

Versus

The Adm’inism‘a‘tor,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti [sland — 682 555.

Director of Panch‘a_;yats
Union Territory of Lakshadweep
Kavaratti Islanid — 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer
Androth, Union Territory of
Lakshadweep — 682 557.

(B.y Advocate Mr. S. Radhakrishnan)

53.

1.

QA 381/2013

B. Saidali, S/o0 late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda Heuse, Agatti Island,
Union Territory of Lakshadweep.

K.G. Jamaluddin, Aged 40 years,
S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.

Applicant

Respondents



77

4, T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya

Keelaillam Thekkeelapuxa House, Agatti Island,

‘Union T elr1101y of Iakshadweep ‘ ~ Applicants
(By Advocate: Sri N. Anilkumar)

! : Versus

l. The Administrator,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Villagé (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,

3.
Union Territory of Lakshadweep.
4. The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of L akshadweep

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep.

6. The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island, _
Union Territory of Lakshadweep. . Respondents

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. OA 384/2013

l. - Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.



Residing at S;_fe Man71 Klltan Island
UT of LL akshadweep

Applicants
(By Advocate: Sri P.V. Mohanan)

: Versus

1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. Chief Executive Officer,
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)
S5. OA 386/2013

1. Jahathali P.P., aged 33 years, S/o0. B.C. Uduman,

Puthiyapura, /\mlm Island, Union Territory of Lakshadweep,
Pin — 682 552.

2. A. Ismail, agbed 45 years, S/o. Eassa, Andrati Yoada,
Amini Island ‘Union Territory of Lakshadweep, Pin — 682 552.

3. Khdlld Unnam aged 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Temtory of Lakshadweep, Pin — 682 552.

4. Moosa Peechandam aged 38 years, S/0. Abdul Khader,

Mannathachetta, Amini Island, Union Territory of [Lakshadweep,
Pin - 682 552.

5. Ainanulla A M., aged 33 years, S/o0. Kunju Koorumel,
Amini Island, Umon Territory of Lakshadweep,
Pin — 682 552.

6. Khalid A. P aged 35 years, S/o. Alimohammed, Allyachetta
Amini Island Union Territory of Lakshadweep, Pin — 682 55.

7. Jafeerulla P.C., aged 25 years, S/o. Kidave Naduvaua Chetta,
Amini Island, Umon Territory of l.akshadweep, Pin — 682 552.



11

Abdul Salam A, aged 38 years, S/o. Khader Thottanada,

Aminipura, Aiini Island, Union Territory of Lakshadweep,
Pin - 682 5525--

Noorul Ha%an K.K., aged 38 years, S/o0. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Terr1t01y of Lakshadweep,
Pin— 682 552 '

Jalal B M., ag 'ed 31 years, $/0. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union T emtory of Lakshadweep,
Pm - 682 552.

NaJeeb A, dged 31, S/o Kidavu T.C.,
Ayeshera, /\mml Island, Union Territory of
Lakshadweep, Pin - 682 552.

Nafeesath U.; aged 35 years, D/o. Eassa Kottappura,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pm - 682 552 : : Applicants.

Ie

(By Advocate: Sri Shlra7 Bhava V.S. )

L.

Versus

The Union Territory of Lakshadweep,
Kavaratht — 682 555,
represented by its Administrator.

The Director of Panchayaths,

Department of Panchayaths,

Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

The District Panchayath, Amini, rep. by its Executive Officer,

“‘Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

The Village (Dweep) Panchayath, Amini Island,
Union Territory of LLakshadweep, Pin — 682 555, ‘
Represented by its Executive Officer. Respondents

(By Advocate: Sri S\ Radhakr,ishnan)

56.

1.

OA 388/2013.

P.P. Amanullﬁa, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

Mubaraka Bénlu, aged 27 years, D/o. Ibrahim,

" C. Lavanakkal House, Andrott.



3.

K. Sajeedkhan, aged 26 yéars, S/o. Cheri‘yakoya,
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

1.

Versus

The Admini s‘t’x%tor,
Administratioﬁ of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administratioh of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555. :

Assistant Settlement Officer,
Amini Island = 682 554.

Village (Dweétp) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat, :
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini [sland, :
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

I

OA 39012013

C.N. Abdul'Iial<ée’1n, aged 38 years, S/o0. Koya,
Cheriyannallal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/0. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Habusabi, aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni. .

Hameedabi, aged 41 years, D/o. Ramalan,



10.

16.

17,

20.

21.

g

Pakkath House, Kalpeni.

AT Sheemabl 42 years, D/o. Hamzakoya,

Athanam Thottam House, Kalpeni.

A.K. Muthubt, aged 53 years, f)"/o._JCheriyakag, N

‘Alikakkada Pf-buse Kalpeni.

. KK T Iabusabl aged 42years, D/o. Sayed Mohammed Koya,

Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P,

Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P., .age'd 42 years, D/o. Sayed, ,
Poodiyath House; Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V.,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul ﬁa‘ffa‘f,,azgeﬂ 38 years, S/o. A_boobackcr’,
Kuttiyachada House, Kalpeni. .

M. /—\nwar,agﬁéd 37_y‘e'ar“s, S/o0. M.P. Khader,
Maral House, Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakke‘p'u‘r'a House, Kalpeni.

C.G. Naseeima Beegum, aged 36 years, D/o Ham/akoya M.K,,
Cher lyachdmdn Gath House, Kalpéni.

K.K. /—\ttakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam Hofu‘se, Kalpeni.

Ihangakoya,{aged 33 years, S/o. Charlyakoya E.,
Koliyala IIouse Kavaratti.

Hussain Ali, éiged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22,

23,

24,

25.

26.

27.

29.

30.

32.

33.

34,

35.

36.

37.

Jaffer, aged

_ 2: yeafi*s, S/o.
Kaladj House®. avaratti,

Hasan T.P,

Basheer, agedi36 years, §/0. Mohammed P,
Kunniname] House, Kavarattj,

Amina, aged 47 years, D/o

: Aboobacker,

Theklapura House, Kavarattj,

Kadisha, aged 5§ yéars, D/Q.‘AvbO’oba\cke‘r,}.

Kunniname] House, Kavar

atti.

Rahmath, aged 38 years, D/o. Mohammed PV,

Alachaoppada House, Kay

Raziyabi, ar-gé'd 33 years, D

aratti,

/o. Ali,

Kunnumpuram House, Kavarattj.

o

Shamshadbeegum,. aged 31 years, D/o. Kuttiyammeg,
Kunnam House, Kavaratti, - :

Jameela, aged 37 years, D/o. Kunhikoya,

Fathima Manzil, Kavaratti

Lilar, aged 28 years, S/o. Ahamed AP,
Kada purathaillam, Kavarattj.

Noorul Amee';h, aged 33 years, S/o. Sayed Buhari,

Palalam House, Kavararij.

Abdul Rasheed, aged 23 years, S/o. Hasainar,

Hussain B.,ag'é‘d 43 years,
Biranthoda Ho_u‘Se, Kavara

Umbiyapura House, Kavaratti.

S/0. Kunhi Kunhi P.,
tti,

Mohammedal; T.P., aged 35 years, :
S/o. Aboobaqlger‘ K.K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years,

S/o.’S'a‘yed Koya,

Edanilam I“IQp:se', Kavaratt.

Jassin C., aged 33 years, S/o. Alj K.P,

Chonam Houge, Kavarattj.

Mohammed Raﬂ,'a’ged 37
Molokepura Mouse, Kavar.

years, S/o. Hamzath Haji A.P.,
atti. ¢



38.
39.

40.

43,
44,
45.
46.
47.
48.
49,

50.

53.
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Mohammed thaffee P.A., aged 35 years, S/0. Kuji Seedi Koya,
Puthiya Alikém Amini.

Abdul Rahecm aged 34 years, S/o. ‘Abdu Rahiman,
Aynepura I lomc KanIdltl

Mushin, agad 39 years, S/o. Nallakoya,
I\utmhayaputa House, chcnattl

Akbar T agcd 33 years, S/o. Kidave K.,
T haldmmal\ep'm‘a House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti.

Najumudeen .P., aged 36 years, S/o. Shamsul Noor,
Pallicaham House, Kavaratti.

Shihab, aged:BS years, S/0. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/0. Aboobacker, Kaladi House,
Kavaratti.

Raheem A, a!".ged 30 years, S/o. Khader, Agam House,
Kavarattl.

Fii‘OZkhfdﬂ, agcd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya [llam House, Kavaratti.

Kadlsha aged 44 years, D/o Ukkas,
Umblyapm a lIousc Kavaratti.

C.P. Abc ul Razak, aged 42 years, S/o. Mohammed,
Chamaydthapum House, Kavaratti.

K. Abdul {ameedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

. C.P. R,éheem, aged 31 years, S/o. Hameed,

Chandipura House, Kavaratti. -

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.
55.
56.
57.
58.
59.
60.
61.
62.
63.
64.
65.
66.
67.
68.

69.

Moomihath, aged '3"7 years, D/o. Kidav,
Neliyampu'ra_lflouse, Kavaratti.

Halima, agcdv35 years, D/o. Koyamma,
T haleekepura House, Kavarat‘u

Sayed . Abdul“"
U mmarmanq

aheem, aged 46 years, S/0. Haji Sayed Shaikoya,
4 House, Kavaratti.

Abdul Reheerh, aged 30 years, S/0. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi KOy‘a,?‘ége’d 39 years, S/o0. Cheriyakoya,
Edanilam House, Kavaratti,

Mariyo.mmabii, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohanﬂmgd éhaﬂ, aged 33 years, S/0. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube_'é}ia, aged 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Salma'féged 22 years, D/o. Cheriyakoya,
Vadakila pura Hous‘e Kavaratti.

Muhammed ag,ed 32 years, S/o. Attakoya
Vadkilapura, Kavalattl

Sairabanu P. E , aged 31 years, D/o. Sayed Shaik Koya
Madal House Amm1

Mohammcd Ali P.M., aged 27 years S/o. Hamza
Puthlya Marml Am1m

Chep@;;}ﬁ?kéfyégi?%tgé'd' 41 years, Slo. Abdul Khader,
Pandaram House, Amini.
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71.

72.
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75.

76.

77.

78.

79.

80.
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82.

84.

85.
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Cheriyakoy‘a M.C., aged 32 years, S/o. Hameed,

- Melachetaa House,Kadmath.

.Shafee_??V.P.,_éged 39 years, S/0. Ismail,.

* Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath,

Shahul Hameed, aged 21 years, S/o. Ibrahim, -
Melachetta FHouse, Kadmath.

Najmudeen P.N.,, aged 28 years,

- S/o. Cheriyakoya, Puthlyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.X., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shlkoya
Edayakkal House, Androth

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi; a.ged 38 years, D/o. Koyamma A,
Mayyampokk'ada House, Androth.

Shahnaz Beegum C. P -dged 36 years, D/o Nallakoya,
Chattapokkada House, Androth.

[Fathimath Suhara, aged 38 years, D/o. Koyamma
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath I.., aged 38 years, D/o. Nallakoya T.,
Lavana_il‘gkal House, Androth.

Balhaff., age:-d 37 years, D/o. Pookunhikoya,
Thailath Ho‘u:se, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.
87.
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98.

99.

100.

101.

' House Androth

mabl L., aged 40 years, D/o. Seethi M.,
lHouse Androth

Sarommal 1T aged 43 years, D/o. Aboobacker,
Thachery House Androth.

Mullapoo M.iK., aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth. '

Aysummabi T, aged 45 years, D/o. Muthukoya K.P.,
Thachery I—Io;use, Androth.

Habeebath A, 'aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.Mi.,-aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunriel House, Androth.

Hameedath M., aged 43 yeérs, D/o. Siddiqu M.K.,
Makk'e_;ti;_.Hous'e, Androth.

iM.,, éged 39 years, D/o. Nallakoya M.,
Mathil’Housé; Androth. '

Rahil M, agéd' 39 years, D/o. Nallakoya,
Mathil House, Androth.

Hussain P.P.j aged 45 years, S/o0. Aboo Sala,
Poovinapura House, Androth. '

Attakoya, aged 56 years, S/o. Asainar K.,
Attalada House, Androth.

HussalﬁEK, aged 48 years, S/o. Seethikoya,
EdayakKal House, Androth.

Sayeed;Mohammd Koya L., aged 54 years, S/o Kader P.,
Lavanakkal House Androth.



102.

103.

104.

105.

106.
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Hussa-m K., aged 50 years, S/o Sayeed Bhkari T.M.,

Kurmumange House Androth

Subaxdabl aged 37 years, D/o. K.K. Sayedmohammed,
Pathada H ousc Androth.

Pookunhi, age‘d3 years, S/0. Saye Mohammmed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/0. Kidave, Moodampura House, Androth. Applicants

(By Advocatéﬁ Sri KB Gangesh)

—_—

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 6,82 555.

Dnector of Panchayats Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavarza,ttl - 682 555.

Dcpaltmcnt of Labour and Employment,
tration of the Union Territory of Lakshadweep,
Kava'r’attl 682 555

Depaltmem of Education, Administration of the Union Temtory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Departmem ong,ncultule Administration of the Union Territory of
1akshadweep, Kavaratti, represented by its Director — 682 555.

Depaltmem of Women and Child Development,
Admim’strahon of the Union Territory of Lakshadweep,
(i 1epresented by its Director — 682 555.

Dep ent of Fisheries, Administration of the Union Territory of
Laksha”weep, Kavaratti, represented by its Director — 682 555.

Department of Ammal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682553.



9. Lakshadweep Khadi and Vlllage Industrres Board
Kavarattr represented by its Chalrman 682 555
10. Revenue Sub DlVlSlOl’lal Officer, Kavaratti Island — 682 555.
11.  Sub Drvmona] Officer; Amini Island — 682 554.
12. Ass:i_s_tfa-n? sineer, LPWD Sub Division, Andrott Island-682 553.
13.  Lakshad ee"‘ﬁ)"ﬂD‘i'S"tl‘ricft Panchayat, District Panchayat (HQ),
Kavarattr,
represented by its Chief Executive Officer — 682 555.
14 Village (Dweep) Panchayat Kalpeni Island, represented by its
' Executive Officer — 682 551.
5. Village (Dweep) Panchayat Kavaratti Island, represented by its
Executive Ofﬁcer - 682 555.
16.  Village (Dweep) Panchayat Amini [sland,
represented by its Executive Officer — 682 554.
17. Village ('”' weg D) Panchayat,
Kadamath Island, represented by its
Execuf_ Ve Qfﬁcer —682 553.
18. Vlllage (Dweep) Panchayat,

Androth: Island, represented by its
Executive Officer — 682 552. Respondents

[By Advocate: Sri $. Radhakrishnan (R1-8 & 10—18)]

S8.

I

0A 3922013

F Iussami,f%/o Aboosdla

I’akrurnbpan[oda IIouse Agathl
Presently watking as Cleaner,
RGS Hospital, Agatti.

Latheef, S?@E?Attak@ya | 4
Kalkandlyoda House, Agathi,
Pxesentl ' kmg as Cleaner




13.

Hameedath, D/o Koyassan,
Aynepara House, Agathi,
Presently working as Cleaner,
RGS 1—1oSpitgi;1',iAg,atti.

Hajara, D/o late Hyder,
Beepapada House, - Agathi,
Presently working as Cleaner,

RGS Hospital, Agatti.

Sheemabi, D?Q late Shamsuddeen, |
Beepapada House, Agathi,

Presently working as Cleaner,

RGS I-Ios‘pitaj_l,. Agatti.

| Ablda,, D/o Hameed,

'Eachoda House, Agathi,

| Present»ly working as Cleaner,

RGS Iﬁospltal Agatti,

' Sulaikla, D/o Mohamed,

Koylam House, Agathi,
Presently working as Cleaner,

~_RGS Hospital, Agatti.

Sul'j;’_igim;cih S/o Hamza, :
a thyoda House, Agathi,
wmkmg as Cleaner, -
RGS;Hospltal Agam

Mahamood, S/o Koyassan,
/\mpcrpdlly lIouse Agathi,
Pxesently wmkmzb as Cleaner,
RGS Hospltgl Agatti.

‘Saifulla, $/0 Abdurahiman,

Manyathoda House, Agathi,
Plescntly wmkmg, as Cleaner,

RGS I’I"”spltal Agatti.

""7:1 S/o late Hamza,
quse, Agathi,
s0Eking as Dhobi,
4l, Agatti.



14.

L2

20
Abd ,O»Ummer,
Bi House, Agathi,
Pr ‘ing as Dhobi, e

RGS  Agatti.

Abdulla S/oiKhalid,
Kandavar Gothi House, Agathi,

Presently workmg as Cleaner,
RGS Hospltal_.!Agattl

~ (By Advocate: SI‘i_'RfiRalnadas)‘

Versus

The /\dmmlsu atm

Vllldg,e';('Dweep) Panchayat

Agatt1 ls and Umon Territory of Lakshadweep 682553

| ic MCdICdl Ofﬁcer in charge,

(,Olﬂl ’umty Iealth Centre, Agatti Island,

OA
L ged 44 years
S/o 1reyammakada House

Of ﬁce : .' 'Assmam Engmcer Electrical,
Eecmcal Sub Division, Kadamat

K P. Jalaluddecn aged 4] years

S/o 1 Iameed Madkmachetta Kattlpura House,

Skilled bdtll‘er,

. Assistant Engmeer Flectrlcal
b Division, Kadamat '

aged 31 years, S/o late Nallakoya
louse, Kadamat, Skilled Labourer,
/ Assistant Engineer Electrical,
Division, Kadamat.

BM A u'l'?il:ai‘,v‘aged 42A'years, So Hameed Melachetta,

Applicants

Respondents



9

ouse, Kadamat, Skilled Labourer, . -
ssistant Engineer Electrical, .
Jivision, Kadamat.

5. KPP Ktinhik'(F)"Ya aged 41 years, S/o late Hassainar,
Keelacherry House, Kadamat, Skilled Labourer;”
Office of the’ 'Assistant Engineer, Electrical, A
I'lcc_:_t,nc,alSup Division, Kadamat. - - Applicants

(By Advocat’e: 'Sri. R Sreeraj)

|, The Admmlsu ator,
Umon Iemtmy of L akshadwcep,
Kavalatu 682555

2. The Director;‘df Panchayat,
Department of Panchayat,
Admlnl%lratlon of Union Territory of Lakshadwecp,
Kavaxam 682 555.

3. The Chiet’ Exjccutive Officer, District Panchayat,
' Kadamat-682'556. .

4., The A'f's‘jéi;stan't_?Erig‘ine’er, Electrical,
Sub Division, Kadamat-682 556
S.

p Panchayat Kadamat-682 556.

. Radhakrishnan(R1-4))

-

/o C.O. Koyamma, aged 39 years
cilled Labourer,
andry Unit,
ry of Lakshadweep, Kalpeni-682 557 -
t Umprampappada House,

2. ya, S/o late M.K. Haméakoya aged 43 years
siqucd Labourer,
Uniion' Tcn 1tory ofLakshadwecp, Kalpeni-682 557
and Lcsldmg at Thithiyapada House,
Kalpcm Island 682 557.
3. M, Hydex., S/o late M.K. Yousef, aged 43 years

working as Casual Labourer,



10.

Ammal Husbandry Umt
Union Temtoxy of Lakshadweep, Kalpem -682 557
and remdmg_’at Manchlyanam House,

and:resrdmg atﬁ Kakatchlyoda House,
Kalpeni Island 682 557.

M. K Naseel S/o P. Cherlyakoya aged 33 years
working as Casual Labourer,-

Animal Husbandry Unit,

Union Territory of Lakshadweep, Kalpeni- 682 557
and residing at Malinikakkada House, -
Kalpem lshnd 682 557 -

M Kalam,. %/o M C Muthukoyd aged 34 years
workmg as: Casual Labourer; .
/\mmal Hus andly Unit, . . '
yrof Lakshadweep, Kalpem -682 557
f.t{.Maral House :

K. K Mohdmmed Rafeeque S/o V.K. Kojankoya, aged 45
© years, wokag as-Casual Labourer,
Animal. {usbandry Unit,

ry-of L akshadweep, Kalpeni-682 557
Maxal House, Kalpeni Island-682 557.

K (D Abdul balam S/o P Assamar aged 39 years
wor kmg 4s Casual Labourer,

Animal Ilusbandry Unit,

Union Terr 1t01y of Lakshadweep, Kalpeni- 682 557
and rcmdmg at Kakatchiyoda House,

Kalpem sland 682 557.

thaia S/o 1atc bayedmuhammedkoya
ar s_",' working as Casual Labourer,
"'b""’ddry Unit,



l.

61.

23

Union T cnii&& of LLakshadweep, Kalpeni-682 557
and residing | at Pokkarappada House, k
Kalpem lsland 682 557. : "~ Applicants

i Unnikrishnan) -
i .
Versus

The Administrator,
Union Territory of Lakshadweep,

Kavaratti.-682555 "

The Director of Panchayat,
D_epartmcm of Panchayat,

Union Territory of Ldkshadweep,
Kavaxam 687555

The Chlcf Executwe Ofﬁcer Dlsmct Panchayat
Union T cmtory of Lakshadweep,

Kavaratti,- 682555

The Vctcnna]y Assistant Surgeon,

Village Dweep Panchayat,

Kalpeni-682 557 . | B o Respondents

2

- (By Advocate: Sri S. Radhakrishnan)

OA 395/2013

; S/o Yusuf, aged 40 years, -
lala House, Kadamat,
xi?irc‘t Panchayat Kadamat.

koox S/o Sayed Alj, aged 41 years,
Ukkayachetta House, Kadamat,
Bus Dnvel Dlsmct Panchayat Kadamat.

M. Kh'dlld, S/o_‘ Nadeer, aged 43 years,
Madurakam House, Kadamat, -

* Helper, Di@tric"t Panchayat, Kadamat

Ayoobkhan 9/0 Kunhlkoya aged 37 years,
lahal House, Kadamat, _
strict Panchayat Kadamat. | v Applicants

I R Sreeraj)

Versus



2. irectol
Depa nem of: ;Panchaya‘c
Admi mst)atlon of Union Territory of Lakshadweep,
Kavaratti- 682555

3. The Chief Executive Ofﬂcer District Panchayat

Kavaratli-682555. | Respondents

(By Advocate: in S Radhakrishnan)

62. 0A 400/201 3

| .)P ledj,ag,ed 44 years; S/o M. Subalr
Puthiya 1 Pandaram House, Agatti Island,
Umon lc,mtmy 01 Laks 1adweep

2. .Noushad /\11 aged 32 years S/o U. Sabjan,
Keela Salamma Pada House, Agatti Island,"
Union’ 'i“'er’r’i;to'ry of Lakshadweep.

3. /\bdul Naser aged 28 years, S/o M. Abdul Rahiman,
M?ﬁ " lom: House, Agatti Island, : ‘
Uni mtmy of Lakshadweep.

4 I.P i ged 30 years, S/o Kidave ,

ouse, Agatti Island,
ry of Lakshadweep.
5. K.C. /‘\Bd.u‘ ,L,hAukoox aged 38 -years, S/o Kasmi,
Kar 1yam%hctta House, Agatti Island,

Union ]cmtoly OFL akshadweep

6. M P Nvdmuddm aged 27 yedrs, S/oM Abusala
MelapL - House, Agatti-Island, :
yry of Lakshadweep. : Applicants

“N. Anilkumar)

Versus

I.  The Administrator, .
Union. :_,crlltory of Lakshadweep,

Kavcuam 682551

2. -I h@?, (,han'pex son,



\Mllagc (Dweep) Panchayat
»/\gpattl sland, Umon Iemtory of Lakshadweep 682553

he Employment Ofﬁccr Kavaratti,
Union Territory of Lakshadweep 68255

The Director of Panchayat
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep 682551.

The Chief Executive Ofﬁce'r/gpecial Officer, |

Village (Dweep) Panchayat,

/\oattn Island, Union Temtory of Lakshadweep 682553,

The Deputy Collector/ASO, _
/\g,am Island, Union Temtoxy of Lakshadweep -682553.

(By Advocate: Sri S. Radhakrishnan)

63.

l.

OA 404/2013

Nadirsha N.P., S/o Nallakoya P.V., :

aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affefudheen A.K.,
S/o Cherikoya K, aged 30 years,

‘Akkara (House), Kalpeni Island.

Union Territory of Lakshadweep,

‘Working as Casual Labourer in the

Department of Science & Technology-
Kalpeni Dweep.

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

The Administrator,
Union Territory of Lakshadweep, Kalpeni.

The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

The Director of Panchayat,
Department of Panchayath, Kavaratti-682535.

Applicants



4, The Director,
Department of Science & Technology
Kalpeni. . Respondents

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj, _

Skilled Labourer, Animal Husbandry Unit, Kiltan, -

Residing at Malayampura, Kiltan Island. - ' Applicant

(By Advocate: Sri P.V. Mohanan)
Versus

1. Thé Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti- 682555

3. The Veterinary Assistant Surgeon,
Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),
Kiltan Island, Lakshddweep 682 557.

4. The Chairperson,

Village (Dweep) Panchayat,

Kiltan-682 557. - Respondents
(By Advocate: Sri S. Radhakrishnan (R1-3))

65. OA413/2013

Asif Ajnad,, S/o Bader, aged 26 years,

Pathummathoda (House), Kiltan Island,

U.T. of Lakshadweep, Working as

Homeopathic Attender in Homeopathic Unit _

Kiltann Dweep. \ Applicant

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Damel)

Versus



o7

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555. '

2. . The Chairperson, -
Village (Dweep) Panchayat, Kiltan.

3. Director of Panchayat, _
Department of Panchayath Kavaratti- 682555

4, Mission Dnector

National Rural Health Mission, Kavaratti- 682555;

5. Medical Officer in Charge,
Primary Health Centre, Kiltan Island.

(By Advocate: Sri- S. Radhakrishnan (R1, 3 to 5),)j

66. QA 423/2013

L Abdul Kareem C., aged 42 years, 'S/o Subair PP,
Chonam House, Agatti.

2. Ubaid V., aged 35 years S/o Bamban
Valiya Illam Agattl

3. Mohammed M., aged 40 years, S/o Basha A P
Moothammada House Agattl o

4. Hafsath M., aged 46 years, D/o Ummer,
Mgothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahafned,
Uriyoda House, Agatti. '

6. Umilla T.P., aged 54 years, D/o Khader,
: Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P,,
Chekkakkal House, Agatti )

8.  Aboobacker P.K., aged 31 years, S/o Koyassan
' Puthukotta House Agatti. o

9. . Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.

Reépondents
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10.  Saromma M., aged 39 years, D/o Hamza,
Mariyathoda House, Agatti.

I1. Ashral A K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti. -

2. Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

3. Shaffabi P.P., aged 36 years, D/o Hamza 'K., ’
Puthiyapura House, Agatti. Applicants

(By Advocate: Mr. K.B. Gangesh)
Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
.‘ Kavaratti-682555.

2. Director of Panchayats, . ‘
Department of Panchayats, ' ’
Administration of the Union Territory of Lakshadweep,
Kavarati-682555.-

Director of Education,

Directorate of Education, ]

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

(OS]

4, Village (Dweep) Panchayat,

Agatti Island represented by :

its Excecutive Officer-682554. Respondents
. (By Advocate: Sri S. Ra'dh'akrishnan )
67. QA 444//2013
'/-\boosa,l.ih., Slo Raslﬂééd K()yé,'-
Padalapura, Kiltan Island.- o
Union Territory of [Lakshadweep, Pin-682558. ‘ Applicant
(By Advocate: Sri Shabu Sreedharan)

Versus

i Union Territory of Lakshadweep represented
by the Administrator,
Kavaratti Island. Pin- 682555.
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2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

3. The Chairperson,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

4. . The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island.
Union Territory of Lakshadweep, Pin- 682558

5. The Assistant Engineer,
- Electrical Sub Division, Kiltan Island
Union Territory of Lak%hadweep '
Pin-682558. _ Respondents

(By Advocate: Sii S. Radhakrishnan (R1, 2, 4& 5))
68. OA 453/2013

[ Hameed K., S/o Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in
[Lakshadweep Building Development Board, Kiltan.

Hisminoor, S/o Mohammed, aged 38 years,

3.

Pakkiyoda (H) Kiltan Island.,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.
4, Ponkutti, S/o Pookoya, aged 48 years,

Surambiyoda (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual Labourer in

l.akshadweep Building Development Board, :

Kiltan. " 1 Applicants

i



(00

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

1 The /\dministrator,_
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti. ‘
4. Dircctor of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S. Radha}qishnén (R1,3 t0 4))

69. 0O.A No.488/2013

Salmath S

D/o. Sayed Koya

Madapally House

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gaﬁgesh)
Versus

b The /-\cjjilglinislrator,
Adminjﬁétration of the Union Territory
ofLakshadweep, Kavaratti — 682 555.

2. The Director (Services)
Administiation of thé Union Territory
of Lakshadweep (Secretariat),
Kavaraiti-— 682 555.

(S

Department of Science and Technology

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. © 7 Respondents

(By Advoca[e“i‘i“Mr. S. Radhakrishnan)

70. QA 492/2013



sdn,
A

{0l

K. Bushra Beegum, W/o Hakeem,

Aged 27“yeaﬂs, Casual Labour,

Office of the Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini. .
Lakshadweep-682 552. '

(By Advocate: Sri V.B. Harinarayan)

- Versus

Union of India rep. By

the Administrator,

Union Territory of lLakshadweep,
Kavaratti Island, Pin- 682555.

The Director of Panchayat,
Department of Panchayat,
Union Territory of T.akshadweep;

Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Chairperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.

1.

0A 49}9/2013

Rahmath Beegum Keelakunnikkam,

W/o. Mohammed BiK,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of Lakshadweep.

Residing at Keelakunnikkam House,

Kadamat Island

Union Territory of Lakshadweep, PIN — 682 556.

Mohamred Shafi Qraishi Malika,

S/o. M. Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
IKadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,

Kadamat Island,

Applicant

Respondents



Union i’l‘erritory of Lakshadweep, PIN — 682 556 7. Applicants

(By Advocate Mrs. Sreedevi Kylasanath)

I

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi. .

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act;,

Office of the Programme Officer,

National Rural Employment Guarantee Act,

Kadamat, Union Territory

of Lakshadweep. Respondents

(By Advocate Mr. S. Radhakrishnan)

72.

OA 507/2003

Muthu'Koya K

Casual Labour, Street Light Maintenance

Village Dweep Panchayath, Amini Island

Union "_Territor'y of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep

Pin-682552 ’ Applicant

(By Advocate: Mr.TCG Swamy)

Lo

Versus

Laksha@iwéep Administration
Kavaratti — 682 555

The Executive Engineer

(Department of Electricity)

Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

The Secretary (Panchayats)
(Directorate of Panchayats)



Administration of the Union Territory of Lakshadweep .

Kavaratti — 682 555

The Chairperson
Village Dweep Panchayat

- Amini Island,

Union Territory of Lakshadweep — 662 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep -

Amini Island — 682 552
The Director

(Directorate of Pa nchayats) -
Administration of the Union Territory of Lakshadweep

Kavalatt_l -682 555

(By Advocatc Mr.S.Radhakrishnan (R1-3,5&6)

73.

0.A No. 5()9/2013

;‘Maieclwa Beegum K.C.

D/o. Indcen Kandilath

Kaval Chcud House, Androth.

Shahida Beegum K._

D/o. Hamzakoya -

Kandlath FHouse, Androth.

‘Subaida M.

D/o. Kidave U.K _
Makket House, Androth.

/\ysha.Bécgum PV.K
Dlo. YaKoob P.K

P ulhnyd Pemamvelx Kad

./\ndloth

Rahmath Beegum K
D/o. Hamzakoya P. Pl
Kunhali House, Androth.

Thahira 1.

D/o. Seethi Nallal
Lavanakal House
Androth.

Subdlda /\

D/o. Saycd Mohammed M.

Respondents



Py
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| Aliyatharé House, Androth.
8.  Fathimathu Suhurabi P.V.K'

D/o. Majeed P.V.K
Pentar i Kad, Androth.

9. Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10. Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.1
D/o. Abdulla M.P
Chemmachery Puthiya lllam House
Androth. :

12 Habsabi P.U.P

D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus -
. The Administrator,

/—\dminrijéu_'ation of the Union Territory
of Laksladweep, Kavarathi —682 555.

Union Territory of Lakshadweep

Kavarathi, represented by the

Director of Industries — 682 555.
3. Coir SUp‘CI'\/‘i'SOI‘ ,

Coir Production Centre., Androth — 682 557.

(By Advocale: Mr. 5 Radhakrishnan)

74.  OA 510/2013

Haseena:{@ Haseenabi Therakkal

1 House, Kadamath

Data Egtry Operator

Vi\lagféj‘fD‘weep Panchayath, Kadamath

(By Advocate' Mr.R.Sreera))

Applicants

Respondents

Applicant



)
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{5
Versus. o

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 |

The Executive Officer,

Village (Dweep) Paxjchayath

Kadamat - 682 556 ;

The Cl'lairpersoh . {5
Village (Dweep) Panchayath
Kadamat —- 682 556

The District Programme Coordinator
MGNREGA, Kavaratti — 682 555

The Sub Divisional Officer and
Programme Officer MGNREGA :
Kadamat — 682 556 o Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75,

O

OA 557/2013

K:V.Naseer

Kodavalappu-House, Kiltan

Cook, Government Senior Secondary School

Kiltan |

K.P.Dawood

Kilappura House, Kiltan

Peon, Government Senior Secondary School Applicants

Kiltan ; Applicants

(By Advocate: Mr.R.Sreeraj)

2.

Versus
The Administrator
Union Territory of lLakshadweep

Kavaratti — 682 555

The Director of Panchayafh



Department of Panchayath x
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 ;

The Executive Officer, .
Village (Dweep) Panchayath
Kiltan — 682 558 { '

" The Chairperson

Village (Dweep) Panchayath
Kiltan — 682 558 I
|
The Principal !
Government Senior Secondary School ‘
Kiltan — 682 558 . Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.

1.

OA 566/2013

Safiyath S

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep
P.P.Ismail :
Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

M.P.Attakoya
Cook, Government J.B. School
Kadamath ;

Residing at Ka1llyammakada
Kadamath Island

K.K.Khalid
Cook, Government J. B School
Kadamath

Residing at Biriyommada

Kadamath Island

P.Amanulla

Cook, Government J.B. School
Kadamath :
Residing at Kunnumpura
Kadamath Island



10.

11.

o7

Ummer P.P.1

Cook, Government J.B. School
Kadamath

Residing at Alikothapura
Kadamath Island

Hidayathulla P

 Cook, Government J.B. Schgool

Kadamath

‘Residing at Kadamath Island

Muhammed Shafi P.P ‘
Cook, Government S.B.Sch"ool
Kadamath
Resxdmg, at Kadamath Island

I
Pookunhlkoya P.P
Watchman / Helper
Government Jawaharlal Nehru Senior Secondary School
Kadamath
Residing at Pu_thiyapur'a
Kadamath Island

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island -

Jafer P

Driver, Jawaharlal Nehru Senior Secondary Schoo]
Kadamath [

Residing at Pupathada

Kadamath Island

(By Advocate: Mr:P.V.Mohanan)

Versus

The Administrator '
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath ,

Department of Panchayath -

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master

Applicants



Government J B School
Kadamath — 682 556

4. The Principal ‘
Jawaharlal Nehru Senior Secondary School
Kadamath — 682556

(By Advocate: Mr.S.Rédhakrishnéh )

77, GA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School

Kadamath Island

(By Advocate: Mr.P.V.Molianan)
Versus
I The Administrator .
Union Territory of Lakshadweep

Kavaratti — 682 555 3

2. Director of Panchayath it
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Principal

(]

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

K adamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)
l

78.  OA 588/2013

1. Yacoob
Kathathe Chetta House, Kadmat.
: " . I

2. Vahida
Marikilam House, Kavaratti.

3. Habusa
Alachapada, Kavaratti.

4. Yacoob
Kaladi Housc Kavaxattl

Respondents



®

10.

20.

109

Muhammed Salih g
Aynepura House, Kavaratti.
Fareeda Beegam I
Molokepuxa House, Kavarattl.
1 -
Saleem B}
Pallicham House, Kavaram
Bamban ;
Namblcham House, Kavala‘;tl.

Sayed Abdullakoya ,
Chendipura House, Kavalattl

Nafeesathbi--
Poodiyam Housg, Kavaratti.

Jamaliyath' -

Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House, Kavaxattl

Ummer , i
Thirinikad House, Kavargiti.
Firozkan ;
Athnachammada I—Iouse" Kavax atti,

Jaffer
‘Marikilam House, Kavaratti.

" Amanulla,

Mela [llam House, Kavgér'étti.
! ‘.'
[ ..
Sirajudheen. i

‘Molokepura House, Kavarattl

Hiyasudheen
Chamayathapura Hous¢; Kavaratti.

Fathahudeen
Kadapurathaba House, Kaval attl.

Muneer .
Kuttipapepura House, Kavaratti.



21.

- 22,

23.

24.

26.

27.

28.

Ashik
Puthiya Alikom Housg, Kavaratti.

Muhammed Musthafa,
Achadapurakatt House, Andrott

Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti.

Jamhar Hussain
Beeranthoda House, Kavaratti.

Muhsin

Beeranthoda House, Kavaratti. .

Rauf
Chettipura House, Kavaratti..

Hazarath '
Chungam House, Kavaratti

Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)

Versus

The Administrator . "
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Agriculture

Department of Agriculture

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Animal Husbandry
Department of Animal Husbandry

Administration of Union Territory of Lakshadweep -

Kavaratti — 682 555

Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants



,,,,,

® Pin - 682554

(By Advocate: Mr.S.Radha-kriéhfr_ién) |

79.

l.

OA 582/2013 (.

Rasheed Koya s
Multi Task Employee '
Public Library, Kilthan -
Residing at Kilthan

Smt.Sulfabeegum

Cook, G.H.S Kadmat

Residing at Melachetta Héuumakudl
Kadamath Is[and o

(By Advocate: Mr.P.V.Mohanéﬁ) N

Versus

The Administrator :
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Library and Information Assistant
Office of Library and Information Assistant
Public Library; Kilthan : Island 682 557

(By Advocate: Mr.S.Radhakrishnan)

80.

()A 601/2013

Rasheed (oya S.\V., S/o Abdulla Koya P.S.,

Shaiknaveed (1), Klltan Island PO.,

Union lcmtmy of Lakshadweep, Pin -682 555.

(By Advocate Mr. Shabu Sreedharan)

1 Versus

Union Territory of Lakshadweep, represented by the
Administrator, Kavaratti Island Pin — 682 555.

Respondents

Al

Applicants

Respondents

Applicant

The Director of Panchayath WUnion Territory of Lakshadweep,

i

1



e
: ~
t

Kavaratti Island, Pin — 682 555,

The Chairperson, Village (Dvs)eep) Panchayath,

* Kiltan Island, Union Temtory of Lakshadweep,

Pin — 682 558.

The Executive Ofﬁcer Vlllage (Dweep) Panchayath,
Kiltan Island, Union Temtory of L akshadweep, Pin.— 682 5*8

The Library and Infmmatlon Asmstant Publlc' lerary,
Kiltan Island, Union Temtmy of Lakshadweep,
Pin — 682 558. . ot Respondents

[By Advocate: Sri S. Radhakrishnan (R1, 2,4 & )]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S,/bj Hamzath,
Sara Manzil House, Agatti. 20 & L " Applicant

-

(By Advocate: Sri K.B. Gangesh) -

Versus

The Administrator,

Administration ofthe Umon '[en itory of Lakshadweep,
Kavaratti-682 555. '

Director of Panchayats, . -

Department of Panchayats, - -
Administration of Union Fer1t01y of Lakshadweep,
Kavaratti — 682 555. ' *

Department of Edu,catilo'ia",‘,Administration-ofthe
Union Territory of Lakshadweep, Kavaratti,
represented by its Direct’Or +682 555.

Village (Dweep) Panchayat
Agatti ] sland lepresented by its Executive Offcet

682 554. ' T S Respondents

(By Advocéte: Sri S. Rad‘hakrifshﬁan)

82.

1.

OA 635/2013

Fathahudheen K.P. dged 40 years; S/o. Sayed Muhammed Koya
Kattampalll House, Agaltti. :

_Younis, aged ;3v1-~y_earsf,Si/p:'Abdulla, Mariyathoda House,



Lo

U3
Agatti. ‘

K.M. Shahida, aged 40“y¢ae;rs, D/o. Kasmi, Kuttiyam
Mukriyoda House, Agaﬁtig. ‘

K.M. Amina, aged. 46‘5y:,ars D/o. Abdul Rahman, :
Kuttiyam Mukllyoda House Agatti. ~ Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator,

Administration ofthe Umon Temtory of Lakshadweep,
Kavaxdm 682 555. -

Director of Health Séfvices,

" Directorate of Health Services,

Kavaratti — 682 555.

 Medical Officer in charge

Community Health Centre Agatt1 — 682 553.

Medical Officer in Charge RaJIV Gandh1 Speciality Hospital,
Agatti — 682 553, [

Village (Dweep) Paﬁjdhﬁ?ét, Agatti Island, represented by its
Executive Officer, 682 553. Respondents

(By Advocate: Sri S. Radhakrishnan)

83.

[ P

OA 791/2013 BRI

Faxeeda Beegum M.L Meppada Illam
Agatti Island. S  Applicant

(By Advocate: Sri K.B. Gangesh)

“ o Versus

The Administrator, .
Administration of the Union Territory of Lakshadweep,
Kavaratti-682 555. '

Director of Panchayat‘s

Department of Panchayats

Administration of Umon Ferrltory of Lakshadweep,
Kavaratti — 682 554." ‘



*‘é‘&aﬂ: 4&*&%
1 | H—

3. Project Manager, Desnccated Coconut Powder Unit,
lLakshadweep Development Corporatlon Ltd.,
Agatti, Kavaratti — 682 554..
4. The Deputy Director (Admn ) Lakshadweep Development
Cozporatlon Kavaratti — 682 554
5.  Village (Dweep) Panchayat
Agatti Island, represented by 1ts Executive Officer,
682 553. R Respondents

;‘.
g l
L

(By Advocate: Sri S. Radhaklrishnéh)_: S

84, OA 822/2013

B.P. Navas, Aged 27 years, S/o. Kasml M P,

Vallyapura House, Kilthan Island P O 18

U.T. of Lakshadweep.. -~ = . = Applicant
S N A T :

(By Advocate: Sri P.V. Molnanan):'ﬁgfg'

. Ve_r-sus
SRR
.. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,

2..
Department of Panchayat, " .. .-
Administration of UT of Lakshadweep,
Kavaratti — 682 555. j :
3. The Prmcnpal Govemment I-Ilgher Secondary School,

Kilthan Island — 682 556." \/ Respondents
( By Adweate : S gmu{qskm,,b .
85. OA 880/2013 R

Muthukoya N.P »
Nalakapura, Kiltan Island . @ .. o :
Union Territory ofLakshadweep 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan) - -

Versus
1. Union Territory of L. akshédweep;represented
by the Administrator ,
Kavaratti Island — 682 555"



2, -Dlrectm ofPanchayath;_:; o
Union Territory of Lakshadwcep
Kavaratti Island — 682" 555 L |

3. The Senior Admmlstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 ; ‘

4, The Pr1n01pal TR
Government Senior Seco dary School
District Panchayat Klltan Island
Union Territory of Lakshadweep 682 558 f Respondents

(By Advocate: Mr.S. Radhakrlshnan)

86. OA 898/2013

K.C.Abdul Khader - o8
Kulikaraya Chetta House“ -
Chetlat Island . =

Union Territory of Laksh"’dweep- 082 554 Applicant

—_—

Union Terr itory of L. akshadweep represented

by the Administrator ] Lierd

Kavaratti Island -~ 682 555’ (s
|

2. The Director of Pancha}}@fﬁmfi:! ‘

Union Territory of Lakshadweep.

Kavaratti Island - 082 555

3. . The Senior Admlmstratlve Ofﬁcer
Education (District Panchayath)
Union Territory of La <shadweep
Kavaratti Island ~ 682 SRR

4, The Principal H )
Government Senior becondary School
District Panchayat, Chetlét Island
Union Territory of‘Lakshadweep 682 554 Respondents
‘ REEAOTH 3
(By Advocate: Mr.S. Radha mshnan)

W



fﬁ“n .
'

87.

(By Advocate: Ml'.K.B.Gangesh);‘ .

RO |
ELU

OA 904/2013

Kadeeja C.P
Cheriyapurakad EE
Kalpeni Island R ' Applicant

Versus

The Administrator A \
Administration of the Umon Terrltoxy of Lakshadweep
Kavaratti — 682 555 '

Sub Divisional Officer ... -
Office of Sub Divisional Officer
Kalpeni Island - 682 554 -~

The Director (Rural development)
Department of Rural Development
Administration of the Union Temtory
of LLakshadweep, Kavaratu = 682 555 Respondents

(By Advocate: Mr.S.Radhakrlshnan_):l

88.

(By Advocate: Mr.K.B.Gé’ngesh) i

- OA 905/2013

Abdul Khader C. REETEN
Chekkiriyammada House ¥+
Agatti Island .

Bugar Jamhar T.P
Theklapura House

Agalti Island Applicants

Versus

The Administrator = ° SR T
Administration of the Union: Temtory of Lakshadweep
Kavaratti Island — 682 555; '

Director of Panchayaths

Department of Panchayaths .

Administration of the Union I'emtoxy of Lakshadweep
Kavaratti Island — 682 555 . -




o

g | Wy

Project Manager

Desiccated Coconut Powder Unit

Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 682'555'

The Deputy Director (Admn)

Lakshadweep Development Corporatlon
Kavaratti — 682555 . =

Village (Dweep) Panché)(ath
Agatti Island represented:by its .
Executive Officer - 682°553" - -

(By Advocate: Mr.S.Radhakrishnan)

89.

l.

0OA 939/2013

Safiyullah K.C. RO
Kuttiyachada House
Kalpeni Island

Saifulla M.]
Melaillam House
Kalpeni Island

Kunhikoya M.V dey
Mathil Valiyammada House
Kalpeni Island iy

Kidave K.O T
Kakkachiyoda House .. °
Kalpeni House SOty

(By Advocate: Mr.K.B.Gange’%_ﬁ) .

Versus

The Admnmstratox

Administration ofthe Umon Temtory of Lakshadweep

Kavaratti Island — 682 555

Director of Panchayaths
Department of Panchayaths -

Administration of the Umon T efrltory of Lakshadweep

Kavaratti Island — 682 55l5

Lakshadweep Bu1]d1ng Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

T

Respondents

Applicants



Mta**\?ﬁ;r« e

A |

4. The Technical Officer ‘ :
Lakshadweep Building Development Board
Kalpeni Island - 682 553 .

5. Village (Dweep) Panchayath
Kalpeni Island represented by its
Executive Officer - 682 553 o

(By Advocate: Mr.S.Radhakrishnaﬁ)“ |

90. 0OA942/2013

]. Mohammed Ashik
Palliyat House
Androth Island

2. Abdul Latheef
Karakunnel House
Androth Island

3. Mohammed Ubaidulla
Chodath House
Androth Island

4. Mohammed Fathahulla
Karachetta House
Androth Island

(By Advocate: Mr.K.B.Gangesh)
Versus

l. The Administrator .
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 -

2. Director of Panchayaths ‘
Department of Panchayaths - =
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

3. Lakshadweep Building Developmeht Board
Union Territory of Lakshadweep -
Kavaratti represented by its Secretary — 682 555

4. The Technical Officer a
Lakshadweep Building Development Board
Androth Island — 682 554

Respondents

Applicants
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Village (Dweep) Panchayath

*Androth Island represented by its

Executive Officer - @82 554

(By Advocate: Mr.S.Radhakrishnan)

91.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya

Casual Labourer

Power House, Kalpeni

Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr. Hamag M.R)

Versus

Union of India represented by the Secretary

to Government of India
Ministry of Home Affairs
New Delhi - 110 001

The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555 :

Executive anin'eex
Department of Electricity.
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants



(By Advocate: Mr.S.Radhakrishnan (R2-4)

92.

2.0
Junior Engineer,

Electrical Section, Kalpeni
Union Territory of Lakshadweep

OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)

Versus
The /»\d'min.istr:ator |
Union Territory of Lakshadweep-
Kavaratti - 682 555

Director (Rurél D.evel(;pmentv) .

Department of" Rural Development
Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

D_i_réc,tor of Panchayath
Department of Panchayath

Administration of Union Territofy of Lakshadweep

Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

93.

.

OA 1202/2013

Akathar Ahammed K.K

Internal Inspector o
Agricultural Department, Kalpeni
Kunnamkulam House

Kalpeni Island |

Union Territory of Lakshadweep

Mohammed Igqbal KPV

Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni [sland

Union Territory of Lakshadweep

Respondents

Applicant

Respondents
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Fareeda Beegum P.V N
internal Inspector (Multi Skilled Worker).
Agricultural Department, Kalpeni
Pentamveli House

Kalpem [sland
Union Territory ofLakshadweep

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator ,
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaxatu - 682 555

Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate_: Mr.S.Radhakrishnan)

94.

0. A No 1225/2013

C.P. Show kathali, - .

S/o. Mohammed Koya

Casual Labour, Electrical Section,
Kalpeni. :

Residing at Chemmanam Pally House
Kalpeni

(By Advocate: Mr. Hariraj M.R)

Versus

Ihe Umon of India
Represemed by the Secretary to
Government of India,

Ministry of Home Affairs

New Delhi — 110 001.

Applicants

Respondents

Applicant
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 553.

3. [Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
l.akshadweep — 682 555.

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice.A.K.Basheer. Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various lslands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others; such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue ol a direction to the respondents to regularize their services. In the case ol
few others who have beyn retrenched on completion of the period of engagement,

the prayer is for issuet\? dircction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4, It has been noticed already that in maj_ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration hasfaken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bcnch of the Kerala High Court‘ in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the app]iéants are not liable to be
regularized since they were admittedly engaged on casual/daily wage: basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

S. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

L Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.



ok

3. Satya Prakash and Others Vs. S’tate oj Bihar and Others -
(2010) 4 SCC 179.

4. Official Liquz'dator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-l’anchavath' Cases
OA 212, 266, 268, 299, 325, 347, 354,366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly eng,aged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is-beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases aléo, no material has been
placed before us in support of the above contention. .Similarly it is not i‘n
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9.  Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in -public

employment dehors the constitutional scheme of public employment. The

Apex Court exhorted all the High Courts not to issue directions for

absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further

observed that it would be erroneous to merely consider equity for a handful

-of people who have approached the'Court with a claim, while ignoring

equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the

question of regularization of the services of such irregularly appointed

employees be considered on merit in the light of the principles settled by

the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071
R.N.Nanjundappa — (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

Il. In Harminder Kaur — (2010) |1 SCC (L&S) 202, the Apex Court had

" held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required (o be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme. it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12. In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by ‘the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/reglilar appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court h:c;‘li‘,d that initial appointments of the appellants were made in gross
violatio‘rif: of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of ieac]}ers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be ,. taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.



‘ 13.  In Nanjundappa (_Supra'): ‘iiie ‘Aple)i(:wCo‘Urt had held thus:-

et

* “[fthe appointment itselfis.in infraction of the rules or if it is in
violation of the provisions: of  the Constitution, illegality cannot be
regularzzed Ratification or regularzzatzon is possible of an act which
is wzthzn the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14. We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the principles laid down
by _the five judge Bench of the Apex Court in Umadevi (Supra). |

15. But one disturbing”feature that has been noticed in thi$ bunch of
cases is that the authorities concerned, be it the Lakshadweep
" Adminis"ifation or the Village (DWeepj Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who ha_ve' continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was‘ever made to regularize the
seryice's of those irregularly appointed employees who had completed 10
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16.  Be that as it may, the fact remains that hundreds of employees in this
bunch of Ofiginal Application‘s have admitte‘dly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it'éf)pears that many of them have been allowed to continue. Many of
them have been engaged in one scheme or the other sponsored by the
Central Government or in some such other schemes or programimes floated
by the Adm_inistration on its own.by utilizing the funds available with it.

The Adimin'istra‘tion or Vi:llage (D‘wee_p)ipanch'ayeits have not come out with
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any data as regards the actual requirement of employees in various
departments under them. It-has been noticed that in some of the
. departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for the reépondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
“without any prospect of being regularized or absorbed, are being kept on
tenterhooks‘ like this 2 The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchavyath Cases

18. In the other bunch of 80 Original Applications, in which the
applicants ‘f%ﬁave been engaged by Village (Dweep) Panchayats or District
Pancha:ya;t,‘ the main contention raised by the ‘learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approache:cll_this Tribunal, aggrieved by the failure of the Union of India
and the:‘L:ail:(shadweep Administration in granting them temporary status
under the Scheme for Temporary Status & Regularization introduced by
‘the Union-of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM. §

ty.
Grant-in-Aid was provided to meet the additional expenditure‘? and-f--tw
Society used to manége the Scheme. Later, Island Councils were bropgﬁ:t""-?‘?é;
into exisfence as per Island Council Act. Still later, the Counci‘lvs were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and duriﬁng
the year 1995 all the assets and liabilities of the Island Council of Agathi -
were transferred to Village/Dweep Panéhayat of Agathi.:Thus' all the

labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. Th.e casual labourers who had approached this
Tribunal wére admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:- L

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
tempérary status to casual labourers as per the parameters. of the
schethe. -

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriale legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme (o the Panchayats  for
regularization of eligible casual workers. no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularization of the casual workers under the scheme.

(d)" No casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
siatus if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this



Tribunal in Original Appli‘catioﬁs‘&Né.1297 & 218 of 1998 had rejected a

identical relief claimed by f:some,,oihér casual labourers, holding thus:-

21,

r

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported 10 be appointment orders and the subsequeni service
certificates. We have good reason (o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicanis have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration............... ‘ »

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known fo them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient 10 give employment 10 them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons...............

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned ‘by the Administration could be considered
regular. As matlters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayal for developmental purposes lowards expendilure on
account of wanton “appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. " '

e

n

The above decision was confirmed by a Division Bench of the High
Court in 0.P.No0.28776/2001. Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra, This order was also confirmed by the High

Court in O.P.N0,35164/2001.
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-22. After referring to the above orders, the Division Bench of the High

Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchaya-t. [t was further observed that the questidn of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies'. The

following are the observations of the Division Bench:-

“In view of ‘the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in’
giving direction to . Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appointments till the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside." .

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conced.ed by the learned Counsel for the
applicaﬁts that such orders could have been issued only by the Executive
Ofﬁcer of the concerned Panchayat. Strangely, in some of the cases, the
Panchayats are represented by their Chairpersons and not by the Executive
Officers. o

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
in office of these Panchayats. More importantly,“fresh engagements are
being  made on political basis and some of  the

disengagements/retrenchments also have political colours.
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25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K Muraleedharan, and
contended in the written statement, inter-alia, that termination of seivices
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
‘Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses cont.ained"in the above notification
in support of the argument that the Panchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration ‘himself has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited
our attention to various. ‘provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to exccute the various works like road

construction/repair/maintenance, ~ water  supply,  drainage, .local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workérs, éspecially after-the introduction of the Lakshadweep Panchayats
Regulations, 1994. The. learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch of Original Appl'ications relating to

employees who were erigaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have been
working for more than 240 days in a calender year are.entitled for
protection under Chaplef V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one sé:t of casual employees cannot be replaced by another set of casual
' émployees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
/18. The learned counsel poihts out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29.  The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that so_lﬁe of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between S to 10 years. There are only very few who have
been working l'br 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.



30.  When these cases had come up for con51derat10n before a Smgle

Bench (Judicial Member) on 3 7.2013, the followmg order was passed:-

“9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. - Continuance of interim order or vacation -of
interim order for all without mtel//g/b/e discrimination would not meet
the ends of justice. Keeping in view (a) the rights-that might have
-been crystallized by some (e.g. in respect of those who have been
functioning for a long time ~without the - intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4t June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :-

(a) Those who have put in more than 10 years of ~casua1 labour
service, with or without the artificial break. = These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
/nducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
- drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
‘not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d)  Those who come under the MGNRGS scheme

(e) Those who are mere casua/ labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their deC/SIon commun/cated to such individuals.

12.  Similarly, those com/ng under group (d) above, ie. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, ‘which would enable -those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be d/sengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a not/ce of two
weeks before disengagement.

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain: conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until fuither orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No.
507 of 2013), if falls under (b) or (a) above, i.e. with-more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he -shall be re-engaged before the
next date of hearing. and confirmation given on the next date of
hearing.”

31. Pursuant to the above 'order, ‘the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparenﬂy, some attempt has been made to categorize the
labourers group-wise as'dclineatéd in the above interim order. Thereafter,
several employees were soﬁght to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the



judgment of the Division Bench of th‘.e Kerala .High Court in O.P.(CAT)
No.133/2012 and No.606/2012, conténding, inter-alia, that its policy is to

give minimum employment.to maximum people at least for a few daysina

year. In this context the Administration has also referred to some of the

schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely:respohsible for the prevailing unfortunate
scenario. It may be true fhat_ the Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicahts on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarol_é without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to above, it cénnot be
held that the applicants are entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for ‘any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequ‘ate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of thése employees
who have been wo‘rk'mg én casual bésis for thé last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the

2N
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benefit of relaxatlon in age and other essential qualifications to the extent
possible when fresh recruitments are bemg made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be
implementqq in the island. '

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address. the issue relating to all these: employees. who:have:been toiling
for years - together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc..while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 328, 347, 354,366,
372, 380 488, 499, 509 & 1225 of 2013 are disposed of with above
dtrecttons

36. As regards other Oriéinal Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Apphcaﬁons
are, therefore, dismissed.

37.  The interim orders in force as on today shall remain extended till
April 4,2014, ‘
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